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INTRODUCTION 

I, the Chairman of the Public Accounts Committee, as authorised 
by the Committee, do present on their behalf this Seventy-First Report 
on Appropriation Accounts (Civil), 1966-67 and Audit Report, 1968. 

2. The Appropriation Accounts (Civil), 1966-67 and Audit Report 
(Ciwl), 1968 were laid on the Table of the House on the 3rd April, 
1968. The Committee examined the paragraphs relating to the Minis- 
tries of Steel and Heavy Engineering (Department of Steel);  Health, 
Family Planning, Works, Housing and Urban Development; Food, 
Agriculture, Community Development and Cooperation (Department 
of Cooperation) and Irrigation and Power at their sittings held on the  
3rd July (F .N. ) ,  5th July (F.N.) and 18th July (A.N.), 1968 and 23rd 
January (F.N.) , 1969. The Committee considered and finalised this 
Report at their sitting held on the  17th April, 1969 ( A N . ) .  The 
minutes of thcse sittings form part of the Report (Part 11) *. 

3. A statement showing the summary of the m a n  conclusions/ 
recommendations of the Committee 1s appended to :he Report 
(Appendix). For facility of reference these h2r.e been printed in thick 
type in the body of the Report. 

4. The Committee place on record their appreciation of the assist- 
ance rendered to them in their examination of thcse accounts by the 
Comptrollc: 2nd Auditor General of India. 

5. The Committee would also like to express their thanks to the 
officers of the Ministries of Steel and Heavy Engineering; Health, 
Family Planning. Works, Housing and Urban Development; Food, 
Agriculture, Community Development and Cooperation and Irriga- 
tion and Power for the co-operation extended by them in giving in- 
formation to the Committee during the course of evidence. 

M. R. MASANI, 

Chairman, 
Public Acc(?irntr Conlrnirtec. 

A p d  17, 1969. -- 
Chaitra 27, 1891 (Saka). 

*Nor printed. (Onc cyclosry!cd copy loci  on the Tahlt of the House anJ five cnpim' 
plaxd in rhe 1'arl men! Libnr).). 
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CHAPTER I 

MINISTRY OF STEEL AND HEAVY ENGINEERING 

Unauthorised financial assistance to a Government Company 

Audit Puragraph 
In August, 1960, the Government of India decided, 

(i) to consolidate all advances to Hindustan Steel Ltd. into a 
single loan as from 1st April, 1962; 

( i i )  to charge interest at 5 per cent per annum with effect from 
1st April, 1962-the earlier period being interest free; and 

( i i i )  to  treat future ad~vances fro- August. 1960 upto 31st March, 
1962 also as  heing interest free. 

1.2. The tot11 of the advances taken till 1st April, 1962, was accord- 
ingly consolidated into a single loan of Rs. 357.10 crores. 

1.3. No provision for levy of penal interest in case of default in 
payment of over-due instalments of interest, as required under rules, 
was. however, made till September, 1964 when it was decided to levy 
a penal rate of compound interest at 71 per cent per annum on over- 
due instalments. 

1.4. The amount of interest of Rs. 17.86 crores due on 1st April, 
1963 was riot p a d  by the Company and Government issued sanction 
in September, 1963 allowing the Company to pay overdue amount of 
interest in two equal instalments-one by 1st November, 1963 and 
the other by 1st March, 1964. This relaxation resulted in undue finan- 
cial assistance to the Company to the extent of about one crore of 
rupees. 

1.5. The amounts due on 1st November, 1963, and on 1st March, 
1964, as well as the interest of Rs. 17.86 crores each year payable on 
1st April, 1964 and 1st April, 1965 were paid within about 3 days of 
their due dates. The interest of Rs. 17.86 crores due on 1st April, 
1966. however, was paid only in  instalments on different dates bet- 
ween 18th April, 1966 and 27th March, 1967. The penal interest on 
all these delayed payments amounted to about Rs. 60 lakhs and has 
not been recovered so far (Jarayary, 1968). 

[Paragraph No. 68, !Audit Report [Civil), 1968.1 



unilaterally alter the condition in 1962 or  1963. Actually what 
happened was that this kind of provision had seldom been made in 
the case of public sector undertaklngs. I t  was only on 12 4-62 that  
the Ministry of Finance suggested that this kind of provis~on for 
penal interest may be made in all future loan agreements. We 
thouqht that instead of domg it ~mmediately to whlch Hindustan 
Steel Ltd. may not agree i t  would be better if we ask them to incor- 
porate it when they came up  for a fresh agreement. That 
is why it was not immediately incorporated". In  reply to a question 
whether all penal interest due had been paid by Hindustan SteeI 
Ltd., the wtness  stated: "They had p a d  whatever was due by way 
of penal interest". In a note, t he  Department h a r e  clarified rhe 
positlon in regard to the non-inclusion of the pen;l ~nteres t  clause 
as follows: 

1.8. "The various loans sanctioned to Hindustan Steel Limited 
frcm 1954-55 onwards were consolidated into a sinqle loan of 
Rs. 357.10 crores as from the 1st April. 1962. 'T?w Hindustan Steel 
Limited was informed of the consolidation of the loan and the 
terms and conditions thereof on 16th August, 1960. .4! that time no 
stipulation for payment of any penal rate of interest was indicated 
to the Company. The provisions of paragraph 241(2) of the General 
Financial Rules, 1957 then in force, required the sanctioning autho- 
ritv to consider the question of enforcing a penal rate of interest 
upon over-due instalments of interest or principal in so far as the 
law permits. According to the Ministry of Law, this right could be 
invoked only when a specific provision to that effect was made in 
the terms of the sanction of the loan. The Ministry of Finance 
issued instructions in their ORce Memorandum KO. F.T(2)-W&M;'61 
dated the 12th April, 1962 bringing the above position to the  notice 
of all Ministries and advising them that the penalty clause, should, 
as a matter of policy, be inserted in the loan agreements with the  
Public Sector Undertakings. As the terms of the consolidated 
loan to Hindustan Steel Limited had been prescribed in August. 
1960 and as the first payment of interest on the consolidated loan 
was due from the Hindustan Steel Limited only on 1-4-1963, t h e  
question of insertion of the  penalty clause in the  loan agreement 
was not immediately pursued with the Company. For the  same 
reason, the provision for penalty clause could not be inserted with 
retrospective effect from 1962. 

1.9. In  March, 1963, the Company pointed out certain difficulties 
in the  matter of payment of interest due on 1st April, 1963 on account 
of various initial difficulties and slower deveIopment in production 
than was anticipated earlier and suggested, among other things, an 



1.6. The Committee pointed out that the instructions issued by 
Government as embodied in the General Financial Rules provided 
for loans being given to statutory undertakings, corporations etc. 
at the commercial rate. If, for good reasons, a concession was 
considered justified, relief was to be given to the borroiver by grant 
of subsidy and not by waiver or remission of interest. The Com- 
mittee enquired why Hindustan Steel was exempted from payment 
of interest initially, as i t  was espected to run on commercial lines 
and whether. even if relief was justified. Government should not 
have had recourse to the procedure of granting it a subsidy as pro- 
vided for in the rules. The Secretary, Department of Stecl stated 
that Hindustan Steel should, as a commercial undertnkicg, bear all 
the attendant obligations. However, he added that alr exception 
was "deliberately made" and that an "interest holida!." was @\.en. 
The steel industry was a "capital-intensive" and had "a long 
gestation period". Not only in India, but in other countries, it lvas 
recognised that uniform principles could not be folloii-ed in the 
terms of loans granted to different types of undertakings. For 
instance. consumer goods industry could not be given loans on the 
same terms as a heavy machine industry. "Thc French Gn\.ern- 
ment," he added, "during the last year or two har.c gi\ren loans 
at below the bank rate of interest to the steel industry. This is the 
special position of the steel industry. because of its very high capital 
requirement and because of the long time it takes to come into 
production". Elaborating the position further, the Sccretnry, 
Department of Steel stated that the pricing formula for steel had 
placed Hindustan Steel in a disadvantageous position. "Prices", he  
said. "have been kept unduly low. .  . . . .Actually what happened 
was this. In  considering the question of pricing, the Tariff Commis- 
sion went by the price policy of MIS. .  . . . . (a private industry). 
The price was fixed on the  basis of replacement at historical cost, 
not replacement a t  current cost". This created difficulty because 
replacement a t  historical cost was not possible. However, the cun- 
cession of "interest-free holiday" were later "offset by fixing t h e  
interest rate a t  5 %  per annum on the consolidated loan. The 
Hindustan Steel Ltd, were thus not charged on the consolidated loan 
a t  a lower rate". As regards the  question why, if relief was justi- 
fied, i t  was not given in the form of a subsidy, the Secretary stated 
that there wns "perhaps a technical lapse" in this regard. 

1.7. The Committee asked why the provision regarding payment 
of penal interest by Hindustan Steel on over-due i n s t a h e n t s  of 
interest on the loans was so belatedly incorporated in the loan agree- 
ment. The Secrc.tary replied: "The position is that having entered 
into an agreement with Hindustan Steel Lid. in 1960, we could not 



unilaterally alter the condition in 1962 or 1963. Actually wha t  
happened was that this kind of provision had seldom been made in 
the case of public sector undertakings. It was only on 12 4-62 that  
the Ministry of Finance suggested that this kind of provision for 
penal interest may be made in all future loan agreements. We 
thouqht that instead of doing it immediately to which Hindustan 
Steel Ltd. may not agree i t  would be better if we ask them to incor- 
porate it when they came up for a fresh agreement. That 
is why it was not immediately incorporated". In reply to a question 
whether all penal interest due had been paid by Hlndustan SteeI 
L t d ,  the witness stated: "They had paid whatever was due by way 
of penal interest". In a note, the Department have clarified the 
position in regard to  the non-inclusion of the penal Interest clause 
as follows: 

1.8. "The various loans sanctioned to Hindustan Steel Limited 
frcm 1954-55 onwards were consolidated into a single loan of 
Rs. 357.10 crores as from the 1st April, 1962. The Hindustan Steel 
Limited was informed of the consolidation of the loan and the 
terms and conditions thereof on 16th August. 1960. At that time no 
stipulation for payment of any penal rate of interest was indicated 
to the Company. The provisions of paragraph ?41(2) of the General 
Financial Rules, 1957 then in force. required the sanctioning autho- 
rity to consider the question of enforcing a penal rate of interest 
upon over-due instalments of interest or principal in so far as the 
law permits. According to the Ministry of Law. this right could be 
invoked only when a specific provision to that effect was made in 
the terms of the sanction of the loan. The Ministry of Finance 
issued instructions in their Office Memorandum So .  F.'i(2)-W&M,'61 
dated the 12th April, 1962 bringing the above position to the notice 
of all Ministries and advising them that the penalty clause, should, 
as a matter of policy, be inserted in the loan agreements with t h e  
Public Sector Undertakings. As the terms of the consolidated 
loan to Hindustan Steel Limited had been prescribed in August, 
1960 and as the first payment of interest on the consolidated loan 
was due from the Hindustan Steel Limited only on 1-1-1963, t h e  
question of insertion of the penalty clause in the  loan agreement 
was not immediately pursued with the Company. For the same 
reason, the provision for penalty clause could ?lot be inserted with 
retrospective effect from 1962. 

1.9. In  March, 1963, the Company pointed out certain diffculties 
in the matter of payment of interest due on 1st April, 1963 on account 
of various initial difflculties and slower development in production 
than was anticipated earlier and suggested, among other things. an 



extension of the period of moratorium. The suggestions of the 
Company were, however, not accepted by Government, but having 
regard to their financial difficulties, Government allowed the com- 
pany, after careful consideration, to pay the interest due, in two 
instalments, i.e., on 1st November, 1963 and 1st March, 1964. The 
payment of interest due on 1st April, .I964 was, however, delayed- 
Rs. 16.52 croces by one day and Rs. 1.33 crores by three days. The 
question of including a provision for payment of penal interest was, 
thercxpon, t a l ~ n  up with Hindustan Steel Limited in 1964 and the 
provision was made applicable to the consolidated loan in Septem- 
ber. 1964 in agreement with the Company." 

1.10. The Committee feel that if a colicession in terms of the 
loans given to Hindustan Steel Limited was consiclered justified, 
necessary relief should have taken the form of a subsidy rather than 
a waiver of interest. This is the procedure prescribcvl by the rules 
and it has the merit of bringing the matter sp~cifically to Pnrlia- 
ment's notice. The Committee hope that in Euture this course will 
be strictly followed when loans are given to Government undertak- 
ings or corporations on concessionary terms. 

1.11. The Committee are not convinced by the reasons fiiven by 
the Department of Steel for deferring till Septi*mber. 1964 the in- 
clusion of a clause regarding the charging of penal interest on over- 
due instalments of interest on the loans. The Ministry of Finance 
issued general instructions in April, 1962 for the inclusion of such 
a clause in all loan agreements but the Department did not incor- 
porate this clause till September, 1964. In the meanwhile even 
normal interest payments due were allowed to be paid in instnl- 
ments resulting in a loss of about Rs. 1 crore to the public exchequer. 
The Committee hope that Government will recognise that Govern- 
ment undertakings have to function on commercial principles and 
that any deviation in this regard only results in inemciency heing 
subsidised at public cost. b % F'y/ 



CHAPTER I1 

MINISTRY OF HEALTH, FAMILY PLANNING, WORKS, 
HOUSING AND URBAN DEVELOPMENT 

Idle Vehicles 

Audit Paragraph 

2. In paragraph 2.72 of their 42nd Report (1965-66), the Public 
accounts Committee had expressed dissatisfaction with the efforts 
made by the Ministry to ensure proper up-keep and maintensnce of 
the vehicles supplied to various States under the National Malaria 
Eradication Programme, and desired that suitable steps should be 
taken to  improve the position. 

According to the information supplied by !he Ministry, out of 
a total of 2,656 vehicles supplied to the States, 1.171 vehicles Lvere 
off the road on 5th January, 1968. Out of these idle vehicles, 795 
and 192 vehicles required major and minor repairs respectively. 
while the  remaining 184 vehicles were in m unserviceable condi- 
tion. 

In March, 1965 an indent for procurement of spare parts was 
placed on the DG.S S: D .  who placed purchas~ o:ders w ~ t h  two 
firms in December, 1965 and February, 1966. Upto January. 1969 
the firm had supplied only 333 items, against 776 i!cms indented. 

The Ministry stated in January, 1968 that a Central Health 
Transport Organisation was set up in April, 1965 to ensure proper 
up-keep and maintenance of health vehicles, but it did not function 
fully upto October, 1967 as the OfXcer-in-Charge and the Training 
CMicer had not joined. The question of permanent location of the 
organisation at Delhi or Faridabad was also stated to be still under 
consideration. The expenditure on the working of the organisation 
upto November, 1967 amounted to about Rs. 97,800. 

[Paragraph No. 111, Audit Report (Civil), 19681 

2.1. The Committee were informed that out of the fleet of 2,656 
vehicles with the States for the purpose of the National Malaria 
Eradication programme, 3 "unassembled vehicles have sinp been 
~utilfsed" and "written off' thereafter. Out of the balance of 2,853 



vehicles, 1,370 were on road, 1,008 were "off road for routine major- 
repairs" and 275 were "unserviceable." 

The Committee pointed out that pursuant to the observations 
made by them in the 42nd Report (1965-66), certain steps were 
taken by Government to improve the utilisation of these vehicles. 
The Committee enquired why these had failed to brine about any 
improvement in the situation and what remedial nleasures Gov- 
ernment now proposed to take. In a note the Department of Health 
and Urban De~relopment have stated: 

"The Director, National Malaria Eradication Programme keeps 
a watch on the vehicles operating in the States under the National 
Malaria Eradication Programme by way of quarterly reports from 
the States. The State authorities are requested by the National 
Malaria Eradication Programme Directorate to get the unservice- 
able vehicles repaired expedtiously as far as ~ rac t i cab le  x i t h  the  
spare parts supplied to the States from time to time." 

"In this connection it may be stated ;!1~1: t hc  main d~fliculty 1s 
that the majority of the vehicles operating under the Nat~onal  
PIlalar~a Eradication Programme arc 10-15 years old and as such the  
majority of them have outlived their normal span of life. Expe- 
rience has shown that on account of  continuo^^ use over a long 
period, the vehicles become unserviceable after some time even 
after repairs. These vehicles also cannot be condemned till these s r e  
certified by the  State Transport author~tles as fit for condemnation. 
The vehicles have been deteriorating year by year and it has be- 
come very difficult to keep the entire fleet on the road At present 
there are 1,337 vehicles in roadworthy condition in the States and 
this has been possible only due to extensive care, maintenance and 
timely repairs a t  considerable cost to the Government. The Direc- 
tor and other officers from the National Malaria Eradication Pro- 
gramme Directorate when visiting the States had been pointing out 
to the State health authorities, to get the vehicles repaired and pro- 
perly maintained. They had also been requesting the States to  es- 
tablish State Health Transport Organisattons. As a result of these 
efforts, State Health Transport Organisations have so far been es- 
tablished in 14 States. A circular letter for utilisation of spare- 
parts for making the vehicles road-worthy was issued in A u p ,  
1966. In  the State Malariologists' meetings held in Delhi in July, 
1967, and January, 1968, the importance of proper maintenance of 
vehicles and of utilising the spare-parts to make repairable vehicles 
road-worthy was stressed upon the  State Malariologists. The State 
Malariologists have also been advised that  the ceiling of expendk 
ture on the maintenance of each vehicle should be rakd' 



2.2. The Committee drew attention to the fact that a Central 
Health Transport Organisation was set up in April, 1965 to ensure 
proper upkeep and maintenance of the vehicles, but till October, 
1967, when the officer-in-charge joined, it did not function fully. 
They enquired what precisely were the items of work done till 
October, 1967. The Department have stated: "Between March, 1966, 
upto October, 1967, 287 vehicles were servic~d/repaired by the 
Central Health Transport Organisation. From November, 1967, to 
August, 1968, the Central Health Transport Organisation serviced 
repaired 412 vehicles." 

The Committee pointed out that the State Governments had also 
set up State Health Transport Units. They enquired whether these 
units did not have the same objectives as the Central Health Trans- 
port Organisation, resulting in an overlap of functions. In a note 
the Department have explained the position in this regard as 
follows: 

"The objectives of the Central Health Transport Organisation 
under the Fourth Five Year Plan are:- 

(a) To render assistance and guidance in regard to the plann- 
ing and development of the State Health Transport 
Organisations and to provide coordination between the 
various State Health Transport Organisations as may be 
necessary. 

(b) To establish a storage department for spare-parts received 
from various international agencies for vehicles and 
equipment engaged in all health and family planning 
programmes. 

(c) To organise suitable courses for training for the various 
categories for personnel employed in the State Health 
Transport Organisations in the repair and maintenance 
of vehicles and equipment. 

(d) AS a first step to develop suitable schedules of main- 
tenance for equipment used in Ticalth and Family Plan- 
ning programmes; at a later stage and t )  develop and stm- 
dardise methods of repair of equipment and training the 
personnel employed in State Organisations. and 

(e) Preventive maintenance and repair of vehicles operating 
in Delhi under the various health and family planning 
programmes. 



The State health transport organisations will be responsible: 

(i) for preventive maintenance and repair of the vehicles 
operating in their respective areas under the various 
health and family planning programmes with a view to 
obtaining maximum vehicles utilisation at minimum 
cost; 

(ii) to arrange for adequate storage of all necessary spare 
parts; 

(iii) to conduct training programmes for drivers and other 
junior level personnel engaged in the health and family 
planning fleet; and 

(iv) in the first instance to take up the preventive main- 
tenance and repairs of all family planning equipment and 
to develop the organisation to undertake the repair and 
maintenance of entire health and family planning equip- 
ment in due course." 

2.3. The Committee enquired whether the indent for spares 
raised on the Director General, Supplies and Disposals had been 
covered and the requirements of spares for the vehicles fully met. 
The Department have stated: "One indent vide Director General 
of Health Ser-vices Indent No. 8-18/64-PHI. dated the 31st March, 
1965, was placed on the Director General, Supplies and Disposals 
for the procurement of 521 items of spare parts at a cost of Rs. 9.4 
lakhs. All the items against this indent have since been received 
with the exception of 58 items of the spare parts which are to be 
imported. The indent was placed for requirements of only those 
parts which were not readily available with the States upto 1964. 
The States have been procuring some spare parts directly and the 
Officers from the National Malaria Eradication Programme Direc- 
torate have advised them to utilise the assemblies by cannibalisa- 
tion of vehicles which are surplus or need major repairs so that the 
vehicles could be kept road worthy as far as practicable". 

2.4. The Committee asked whether due to a large number of 
vehicles being off the road, the implementation of the National 
Malaria Eradication Scheme did not suffer. The Department have 
replied: "It is not possible to indicate precisely the extent to which 
the implementation of the malaria eradication programme suffered 
due to vehicles lying off the road. Because of the shortage of 
vehicles in operation, supervision has sometimes suffered and! 
supplies could not be made in t he" .  



2.5. The Committee are not very happy about the position in 
regard to the utilisation of vehlcles placed at the disposal of the 
States for the implementation of the National Malaria Eradication 
Programme. The hiormation fumisbtd by Government shows that 
nearly 50 per cent of the fleet of 2,653 vehicles is OK the road. The 
Committee had occasion to c o m v t  on the unsatisfactory main- 
tenance and upkeep of these vehicles in para 2.72 of their 42nd 
Report (Third Lok Sabha). It is a matter for regret that, despite 
the creation of an organisation to improve the situation, the posi- 
tion has actually deteriorated. 

2.6. The Committee note that in the opinion of the Department 
of Health and Urban Development, a number of these vehicles have 
become unserviceable due to age. Tbe Committee would like to 
know whether any detailed examination of the position in this res- 
pect has been conducted by the Cenkal Health Tansport Orga- 
nisation. Before these vehicles are condemned or wrapped, i t  is 
essential that a detailed survey should be made, so that ardy 
vehicles which are established ta be beyond economic repairs are 
condemned or sold. 

2.7. The Committee observe that the Central Health Transport 
Orwhat ion  set up in the Ministry of Health and Urban Develop 
meat fs meant to fanction largely as a service agency to similar 
oreanisations already set up in the various States. Most of the 
duties entrusted to this Organisation are of a nature that the State 
Or~nisa t ions  could themselves discharge. with suitable assistance! 
from the Transport Organisations that exist in the States. The 
Cammittee would like Government to eramine whether a fall- 
fledged organisatlon of this nature at the Centra.1 level Is at all 
necessary. 

Scheme for Slum Clearance/Improvement in Delhi 

Alrdit Paragraph 
2.8. The work relating to the execution of the Slum Clearance/ 

Improvement Scheme in Delhi was entrusted to the Municipal 
Corporation of Delhi in March, 1959. Prior to this, the Scheme, 
which was known as 'Slum and Re-housing Scheme in Delhi', was 
being implemented by the erstwhile Delhi Improvement Trust/ 
Deihi Development Authority. 

(i) Under the old Scheme, Government had sanctio& loans 
amounting to Rs. 219.47 lakhs to the Trust/Authotity for con- 
struction of 4,927 houses and 105 shops. The Trust-Authority can- 
structed 3,225 houses and 59 shops upto March. 1959 and transferred 



them to the Corporation from 1st January, 1960. Loans aggregat- 
Ing Rs. 206.87 lakhs were outstanding against the Delhi Develop- 
ment Authority at  the time of transfer of the Scheme. Out of 
these, the Corporation repaid some amounts till 19&2-65; and there- 
after, it stopped making repayments of the loans on the ground 
that its claim for reimbursement of a sum of Rs. 76.76 lakhs on 
account of the deficits incurred by it during 1960-61 to 1964-65 in 
respect of the Slum and Re-housing projects should be settled first. 
Although nearly 3 years have since elapsed, :h: matter has not 
been settled so far (January. 1968). 

(ii) During March, 1959 to March. 1966, Government gave 
financial assistance to the Corporation in the form of (a)  grants. 
equal to 624 per cent of the estimated cost, or equal to the ceiling 
cost prescribed for various types of dwelling units. whichever was 
less: and (b) loans equal to the difference between the estimated 
sanctioned cost of the projects and the grant amount admissible. 
From 1st April, 1966 the pattern of assistance was changed to pro- 
vide subsidv and loans in the ratio of 50:50. 

-4mounts aggregating Rs. 564.73 lakhs (Rs. 400.95 lakhs as loans 
and Rs. 163.78 lakhs as grants) were released by Government dur- 
ing 1959-60 to 1966-67. No audited statements of accounts in res- 
pect of the expenditure incurred out of these amounts have been 
submitted by the Corporation to Government so far (January, 
1968). The Corporation has also not been furnishing monthly 
progress reports from October, 1965 onwards. 

(i i i)  As per scheduled programme. in addition to the 3,225 
tenements and 59 shops taken over from the Delhi Development 
Authority, the Corporation was to construct 7.139 tenements upto 
June. 1967. Against this, the Corporation. howevcr. constructed 
only 2,488 tenements upto September. 1967. Out of these, 2,213 
tenemen'ts had been allotted to slum dwellers, while the remain- 
ing 275 tenements were either being used for other prtrpose or were 
lying vacant. 

(iv) In December, 1963 a grant of Rs. 17.52 lakhs was vaid to 
the Corporation to enable it to meet the deficits in respect of the 
projects 'taken over by it from the Delhi Development Authority 
from January. 1960. The payment was made on an 'on account' 
basis and was subject to verification of the detailed accounts of 
the projects and determination of the basis of financing the 
schemes later. Out of Rs. 17.52 lakhs, a sum of Rs. 12.05 lakhs was 
paid to the Authority in March, 1964. Although more than 34 years 



have since elapsed, no action has been taken to verify the  detailed 
accounts, etc. so far  (January, 1968). 

The Ministry have stated that  thr. Corporation has been arked 
to send a statcmen, of assets.and 1iabilitit.s which have b e l n  taken 

' over by it from the Authoritv.and that on its receipt the 'on 
account' payment will be regulariscd (January. 1968). 

[Paragraph No 11 2-Audit Report (Civil t .  1968.1 

2 9 According to the  information furn~shed (, thc Committee, 
the Slum Clearance and Improvt*mc.nt Schcmr envisages the  
irnprovcmcnt, redevelopment and reconctruct~on of the area de- 
clared as slum areas and c o n s t r u c t i o n / d o v c l m n t  of tenements/ 
plots for rehousing the slum evictees, and war, framed by t h e  
Gcvernment. In order to implement the scheme expeditiously, 
Slum Areas (Clearance and Improvement) Act was also 
passed by Paxliamt2nt in 1956 and to makc t h i  Act more effective 
certain amendments were also made in 1964 The Act ~ c u g h t  ;o 
place the burden of improvement and c lca~ancc of t h e  slum areas  
principally on landlords and tsmpowc,rs :he Govc.mmm: to acquire 
and develop that area In caw the ownc'r fall? to do  so within a 
spcclficd period ' 

Financial assistance by t h e  Cmvernment of India towards t h e  
,Schtxmc is intended to cover-- 

0 )  the cost of acquisition of slrlm :lrpaS . ~ n d  t h c . i r  redevelop- 
mcmt on anorovcd linw for rc.-bouc~nq ci slvm-cl.wellers: 

1 1 1 )  the  cost of acquis~tion and d t ~ v t l c t m c n t  of alternative 
sites, i f  the existing sites are either not adequate for 
rehousing all the s l u m - f s r n i l t ~ ~ ~  ~r?volv~-d cr arc  proposed 
to bc uti l~sed f n r  nthcr purposr.s and 

For the puroosr of regulating thtt cost ,  w! !ain cc.l:nqs have been 
prcscribcd by Government. Assistance by the Government of 
India is regulated with rcfcrence to th:~se cocts nr the artual  cost, 
whicht.vcr i; lower, 371 per cent of tht. cost belng given as  subsidy 
and 50 per cent a s  loan. 

2.10. The Committee enquirrd r~hotit thc t a rw t s  fixed for the 
acheme and the extent to which thcv w r  r \?:llis.d. In r i  notc 

Department have stated. "Durinc +he Third Five Year Plan 



period the Municipal Corporation of Delhi undertook the construc- 
tion of 6,756 dwelling units, but could complete 2,372 units only 
against the Plan target of 4,300 units. As for the annual plans for 
1966-67 and 1967-68, the Corporation had completed 116 units 
against the target of 2,400 units. The work on the remaining 
4,268 dwelling units is however in p r o p s ,  of which 1,144 ten* 
rnents are likely to be completed by the end of 196849." 

The reasons for the shortfall in achievement have been listed 
as below: 

"(a) Delay in obtaining vacant possession of the site of con- 
struction. 

(b) Delay and short supply of building material particularly 
in the Third Plan period; and 

(c) Non-availability of suitable contractor because of the 
delay on the part of the Municipal Corporatian of Delhl 
in the matter of payment of their claims/bills for the 
work done. 

Certain remedial measures suggested by the Officer on Special 
Duty (Accounts) Delhi Administration, in his rtport relating to 
Slum Clearance and Jhuggles and Jhompries Removal Scheme for 
the improvement of the Slum Department of the Municipal Cor- 
poration of Delhi are under the consideration of the Delhi Admin- 
istration." 

2.11. During evidencr,. ihe reprt.sentat!ve of the  Munlclpal O r -  
poration, Delhi explaining the position stated "financial strin- 
gency'' was the major cause of shortfall. He added. "The Anances 
of the Corporation are no. in a very good s t a t e . .  . . I  cannot pay 
the contractor ...... . .because 1 have to pay the salaries and the 
income is not catching up with the budget estimates. What h a p  
pens is that whatever funds are available a m  u~i l iwd for salaries 
and so on and the contractor is kept hanging on for three months 
with the result that he not only tendim higher rates but delays 
the work. . . . . ." The Secretary, Department of Health informed 
the Committee that a Commission of Inquiry was at the moment 
engaged in an examination of the Corporation's finances. 

2.12. The Committee asked for particulars of financial assistance 
provided by Government to the Municipal bodies for the Scheme. 
They have been informed "The amount of financial assistance 
provided upto 30th October, 1968 by the Government under W 



Slum Cksmnce and Improvement Scheme In Delhi to the Munici- 
pal bodies is: 

Loan . 4 zr,65,to? (Inclusive of Rc. 2 GQ ' a k h  rdch -s loan a n j  subsidy 
Saldc), 1.82,81,12~ pwd lo the Neu I'elht \ I ~ ~ n t ~ t p ~ t  ('amm.trae in 

.\larch. Igfihl ." 

--- -- 
213. The Committee enquired to what extm, funds provided 

to tbe Municipal Corporation, Delhi were lying unutilised with 
tbem. The position in this regard has been explained in a note 
u fcaows: 

"Out of Rs. 6.00,46,328 relvaxd to the Munlclpal Corpora- 
tion of Delhi under the Scheme, Rs. 17.55.000 were meant 
as  re-imbursement of establishment charges, 
R3. 17.52 000 were paid towards the deficlt of capital 
assets and their Iiability on the eve of transler of the 
slum clearance scheme from the Delhi Dwelopment 
Authoritv to the Municipal Corporation of Delhi, 
Rs. 15.00.000 were advanced for creating a buffer stock 
of buildlng material for u w  on the various slum clear- 
ance projects and Rs 5.50.39.326 had been released te 
wards cost of land as well as works espenditxre. The 
Corporation is reported to have cwnt  Rs 5,29.92,667 and 
Rs. 5.40.47,057 as cost of land as well as works expendi- 
ture endine 31-3-1968 and 31-8-1968 respectivelv out a! 
Rs. 5,50.39.328 released for the purmxe. In other words 
a sum of Rs 20.46.661 and Rs. 9092.271 had remain& un- 
utilised with the Municioal Corporation of Delhi &s an 
31-3-68 and 31-8-68 respectively. 

slum Clearance Scheme is a cont inutn~ scheme and the 
u n s ~ e n t  funds are mainlv meant for w.vrks. While the 
ouantum of funds for release on works is based on the 
anticioated p r o m m  of the work. the oavrnents out of 
the released funds made bv the M~micioal Cornrat ion 
are basod on the actual oroqrecs achieved on the w o ~ h  
So in the cast? of this schemc wherr w x k  on more than 
16 nmiect~ is in pmrres the amourlt or tmutil;se? funds 
PS brouuht in the for-eniw nara does not apwar to be 
mr~ch. Besidm the cvwnrt i t r l r~  inctrrrfid bv tho Mucici- 
prl Cnmmntkm of Delhi durinq the months of $-*ern- 
bpr and @t&pr 196R w;11 a 1 w  en to W d t l C P  the llnsp~nt 



14 
amount of Hs. 9,X2,271 as no further funds have been re- 
l e a d  to the Municipal Corporatlon of b&i under the 
Scheme (till 12-11-1968). ' 

2.14. The Comm1ttc.e pu~ntcd out that when 1;he Scheme was 
transferred from the D e l h ~  Development Authority t o  the  Munici- 
pal Corporatim. an out~tandlng liability of Rs. 206.87 Lkhs was 
taken over by the latter on a-count of outstanding loans. The  
Committee enquired hov: much of this l ~ a b l l ~ t y  had been dis- 
charged and hen. much \\.as In arrc.ars The Committee have been 
informed that agalnst the outstandlnq I ~ a b i l ~ t y  of Rq 2,06.87,427.46 
as on (1-4-60) the Cor~orat lon had ~ a l d  a sum ol Rs. 49,03,549.96 
plus interest accrued on the outstanding loans upto 31-3-F5; thereby 
reducing the amount of outstanding llabllity to Rs. 1,57,83,877.50. 
Since April, 1965, the Corpxatlon has not pald anything against 
this liability and the arrears on acmunt of the cver-due annual 
instalments as on 313-68 works out to Rs. 50,08.408.56 
(Rs. 29.48.766.61 as principal and Rs. 20,59,641 95 as interest.) " 

2.15. During evidence, the Municipal Commiss~oner stated that  
"the main reason" for non-repayments of the loan was "the Anan- 
cia1 situation of the Corporatlon. I t  has been llvinp from hand to 
mouth for several years." Apart from this, difficulties arose due  
to  non-settlement by Government of the clalms of the Corpora- 
tion amounting to Rs. 76.76 lakh; for the defic~ts incurred on the 
Scheme d u r ~ n q  the period 1960-61 to 1964-65 These deficits were 
beinq met bv Government when the Scheme was heinq admfnis 
t ~ r c d  by Delhl Dvelonment  Author~tv  The. r a t t t S r  was under 
discussion with Government I n  a notc. S U ~ S ~ C ~ U ~ ~ ~ I Y  submitted, 
the Denartment of Health and Urban Develo~~rnrnt h a w  statc~d. 
"Tho claims of Rs 7676 lakhs of the hlur.rc.-n,l Cormratfon of 
Drihi is still 1ln3cr thr. consldnration of the Mqnis*rv in ronwlta 
tion with Delhi D-velqnmcnt Authorit v Dr lh i  Municipal Corpora- 
tion and he Dl.lhi 4d1nlnistratlon " 

3 16 The Committrc d r rw attn?!lon to thc fact that audited 
statements of ac-ountq for  cunnndltilv ivpl r r r4  out of ChrcrI?- 
m w t  mantc, h ~ t l  not h w n  suhmltte? for over s e w n  years. The  
M.~n;rinal Commisriancr e x n l ~ i n r - l  t h ~ t  t b ~  wv\tr.n of accounts In 
tho Cornoration "15 not w'lat i t  shocll  have hcnn " There was a 
lack of trained mpn to mairltaln arcoilnt: :an3 "cwr own people 

did not know much ?bout nccnvnts" T ~ P  dnflrinncv was  be- 
inn snt rich: a r d  in "a f ~ w  mrvth\ ' '  it was e.tncc.tr4 that account8 
wou13 be readv in the form Audit wanted thnm Tn 4 note, t h ~  
p r o r ~ w  made in this regard has been ewnlained as follows: 



"T& Municipal Corporation of Delhi in i~s letter of 10-b-68 
has stated that  a regular party&as been posted for con- 
ducting project-wise audit of the  slum clearance 
accounts. Another party of the  accountant; is engaged 
in collecting the  details of the  expenditure incurred 
project-wise. Such details have been c ~ m p l e t e d  for all 
t h e  years except for 1965-66. This is likcblv to be com- 

. pleted shortly and submitted for scheme-wise aud~fing.  
The schemewise audltcd accounts are likely to be com- 
pleted in about 3/4 months." 

2.17. The Commi1tt.c have been given a copy of the renort of the  
Ofncer on Special Duty who investiqated the w~r!tinq of this Scheme 
as wrli as the Scheme for removal of jhuggies and jllompries From 
the re~trrt, thtl following position emerges: 

0) 

( i i )  

No instruct~ons were issued about ?he form or nlanner 
of malntenancc, of accounts for the Schi.me by the Slunl 
and Housing Department of the Corporation. 

Till 1966, xvhtm a F1nar.c~ and Acc0un.s Officer was 
appointed, "no regular financial advice" was offered to 
the  Executive Branch of the Project. 

(111) The Slum and Housing Department had five divisions for 
execution of work on tho scheme which was "douSle the  
strength which i t  should have" . . . . . . on "the basis of 
works handled during 1966-67." 

(iv) Acquisition of land for this and the scheme fcr rvmoval 
of jhur:$e~ and jhompries, which the Corporation was 
at  one stage cxecutinq. "was not  proper!^ planned" arid 
land "far in excess of actual needs" wits acquired. "No 
proper records" were kopt and t h ~ r e  were "discrepan- 
des in thc fip;ures of land acquired and paid for." 

(v) "Firm commitments" reqarding the provision of civic 
amenities to the quar t t rs  were not c;btained from the 
u n d e r t a k ~ n g ~  concerned "at the  time of p1ann;rr.q t h e  
projrcts." "A numb-r of tcn2mmts" com?letcd without 
theso amenities could not thcrrfore be allotted. "The 
whole thinc is a snd commmtarv on thn planning .;ectiuu 
of the  Slum cind Housing Dcpartmcnt." 

(vi) "The r k i n e  p r i m  coupled with t h e  hesitation of wn- 
tractors to take up the  work" put the "cntiru budgeting 
(far the  Scheme) out of gcar. ' 



(vii) The collection staff of the Corporation haw "not bsca 
able to effect recoveries of rents (in respt?cc of cornpht 
ed tenements) due to incomplete demand regirtem* 
"Considerable amounts (Rs. 5 58 lakhs upto 1st 
September, 1967) have been voluntarily deposited by the 
allottees of certain properties" and these have "not been 
properly accounted for in the books of the Municipal 
Corporation." The arrears of recovery of rent " u e  
mounting." The figure of arrears increased from 
Rs. 31.33 lakhs as on 1st April, 1966 to Rs. 35-54 lakhs as 
on 1st April. 1967 

2.18. The Officer on Specral Duty inter cilia made the fnllawing 
suggestions for improving the situation, 

( i )  Planning of tht. Project should be done by t h ~  Delhi 
Administration and not the Municipality. 

(ii) Amounts meant for t h ~  schemes should be tanked reps- 
rately by the Cor~oration and kept stvmrntc. from their 
general revenues. 

(iii) Cost of land acqulred f o ~  tht. Scheme should be paid 
directly without rcmting ~t t hrouqh the Corporation 

(iv) The staff tmploycd should be "reduced to roughly M 
per cent of the present strenpth" and accounts and rc- 
covery work entrusted to trained men 

(v) The Executive Engineers in charge of works "should be 
made personally responsible to ensurc. that there Is no 
delay in taking the measurements. scmtinising the bills 
and making payment " 

2.19. The Committee cannot re4st the impression that the exe- 
cution of the Slum Clearance/Improvement Scheme in Delhi b 
far from satisfactory. A sum of over Rs. 6 c r o w  had been dvea 
bv Government till the end of October. 1968, to different 1 4  
ha die^ in charge of the Scheme at different stages. Against 6,7M 
dwrlling units required to be comoletcd during tbc sevm yun 
endine 1967-68, the number actually completed was bnly 2,488. 
AssWance for meetin7 the cost of t t e  work was to be mgnlated 
with reference to spteVk cellingq of cost for tach d w e b g  ank 
nowever, after completion of about ontcthird of tbe rrorls, na4 
mare than a sum of Rs. 9.92 lakhs waq rewort& rs rrJ1.Me a, 
Sld Anrnst. 1968 wtth the Munldpal Corporatian oat of tbe total 
assistance of over Rs. 6 erans extended to tbt Elcbmne. 'I'k 
amounts of crpmditun tncorred by the CotpotatIan .a tb 



:Scheme over a period of seven years are still lo be properly pra 
pared and aadlted. It is c b r  that tke Scheme was not properly 
planned and the cost of the work was not controlled a t  any stage 
It would also appear that assistance given by Coverutllent for 
the Scheme was diverted to other pnrpases. 

2.20. An examination of the working of the Schemc by an officer 
appointed by the Lt. Governor, Delhi, disclosed that the Scheme 
was not properly planned, Land was acquired "far in excess of re 
qnirements" and  pro^ records of acquisition were not kept. No 
instructions were issued about the manner In which accounts 
were to he kept and "no regular financial advice* mas available 
to the agencks entrusted with the execution of the works. The 
staff employed on the execution of works was "double" of what it 
\hrn~lrl have been and "a number of tenements" which were com- 
pleted could not be ocmpied dae to the absence of civic amenities. 

2.21 The Committee would like Government. in the light of 
these findings, to have a comprehensive investigation made of the 
working of the Scheme to ascertain how far funds made avilable 
for the Scheme were used for the purpo\ta\ intended and where 
and to what extent there was laxity in supervision over the pro- 
per working of the Scheme. There is obvious need to rationalise 
the strength of staff and to efIect econowv. Bswd on t h e  results of 
such an investigation, Government should come trt a considered 
dedsion about the future .set up tor the Scheme. which would en- 
sure that it is soundly and properly administered. Government 
skould in this context give consideration to some of the useful 
sng~estions made by the OPRcer on Syc ia l  Duty. 

2.22. The Committee note that a sum of Rs. 50 lakhs on accoant 
of loans given by Government for the Schemr i i  overduc a5 on 314 
March. 1968 for recovery from the Mun'ci_nal Corporat:on. The 
Committee observe that the repayment of this amount is tied up 
with the claim for Rs. 76.76 lakhs that the Cornam%n have preferred 
against Government towards reimbursement of &firit\ incurred 
on the Scheme and tkat the se t t leme~t  of these iswes will be  
made in the light of the audited accounts to be produced by the 
Corporation. The Committee would 1;kp to  be appc:sed of the p m  
gress made in regam to these matters. 

Scheme for removal af JhllglCies and Jbompries in Delhi 

Audit Pamproph 
2.23. In paragraph 101 of the Audit Report (Civil). 1953. mention 

woe made of release of 'on account' grants to the Delhi Municipal * 



Corporation without insisting on audited statements of expenditure, 
and of certain irrzgularities noticed in connection with the Scheme 
of removal of Jhuggies and Jhompries in Delhi. 

(i) Aga:nst the total estimated cost of Rs. 10 crores, funds aggre- 
gating Rs. 7.05 crores were released by Government to the Corpxa .  
tion upto March. 1967 towards the cost of lnnd and works. Out cf . . this amount, an  cxps-i-llure of Rs. 6.81 crores was stated to have 
been incurred ~ p t : ~  31st March, 1967 on the various works covered 
under the Scheme. I-lowevcr, statements uf ac:ual espcnditure in- 
curr'c! out of thyst. funds. duly certified by its) Chitti' Auditor, have 
not been furn:sht+ by thp Corporation lo Go\:c.l-nmcmt so far 
(Jancnry. 1958 ). 

(11) The table below shows that the prog1.e.s.. of the Scheme 
vls-a-v;s targets fiscd has been slow:- 
- - - - - 

Ln.: to h e  U~.it> ~ l e v e  opdd Uillt, a ottcd 
dcvc ep-' I arlJ upto Scpte n cr, uplo Scpkm.wr, 

NJ-ix 0:' th: H O  k a ' i o t . 4  J I T I I I ~  11 W , 7  1 v67 
P an 

P'ot . 0: 83 sq. yards %O,W 3,746 (Inc'ude, 1,277 un:b 3,4ho 
eaih. whcre 5ew:rag: work 

haA not been ccm- 
p.e.e.i). 

A;d nst t h z  +a:get of rL~moving all the 50.000 famlhc*s squatting 
on G >\crnmt  n t  la?d In 1!J j0, only 21,799 f a r n ~ h r . ~  wele removc,d and 
allr~tt~._1 camp n7 l t c ~ i ,  r l o t i .  etr.. upto September, 1967. In the inean- 
while, frtsil xquat!ing on Government land has also been takmg place, 
but P O  survey for  axr_.rtxn:ng thtb actual numbcr of fresh squatters 
has b c m  conducted after 1960. 

(111) Under thct icfierne, the Carporation 1, rerlu1rt.d to ~Ollect 
rcnts rangin.;. bc>twetn R \  3 50 p.m and R,. 32.00 p m. from t h e  
allottws, and irrespectivc of the actual rcbcovcr cs ~t has to c re j i t  
70 per cent of th:. rents to Government, retaininq the balance of 30 
per cent towards maintwancc,  ground rent, bad debts, etc. The 
- -- - ----- -- - - - - - - -  -- 

Thc projxt wa; to I e corn~' t31 t)y jlst March. 1965. 



Corporation has also to deposit, m full, the least: money recowr- 
able in respect of 80 q. yards developed plots allotted on lease-hold 
basis. For the period upto 31st March, 1965, a sum of Rs. 16.77 la& 
was ajjusted by Government in May, 1966 out of the funds payable 
to the Corporatlon. No such payment/adjustment has, however, 
been niadt. fol the subsequent per~ods,  q o t u i t h s t a n d ~ ~ g  the fact 
t h j t  :hth Corporatlon had r e a l ~ w d  a sum of Its 9.46 lakhs towards 
rent and  least. moncy dul-mr: 111  yew; 1965-2; and 1966-67 

2.24. The. Curnlnlttec were i n f o m e d  111 ihe cc)ul.se of evidence 
that t he  scheme for removal of jhuggies and jhomprie; ivas trans- 
fer& from tnc. M u n ~ c ~ p a l  C~rporat lon to the Dclni Development 
Author.,!). WI  t h c,lI'c!ct from 1st Ahlarch, l9G.  This was dont: pursuant 
to a su:gcstiotl 11lad2 by a Cormlittee \s..th the M'oriis and Housing 
Mtnlstc,~ as Chairman. The reason for the t;.a:lsf~r x a s  the view 
taken l)y the Comrnittce that "the scheme \vou!d be be:ter executed 
if it w - 3 ~  managed by the Delh~ Development Authority." 

2.25. The Committee referred to the data given in the Audit 
paragr:iph about the progrws of' the scheme and enqu~red why the 
pcrformancc fcll short of the target>. The Xunlcipal Ccmm.ssioner 
explained rhat this \vas due to "financial stringency" in the C o p  
ration. "M'hatcw~r fund5 arth available (with the Corporation) are 
util~sed Sor salar-ies and so on." The Corpo:.ation "was living hand 
to nrocth foi. yrars." Asked why even completed tenements were 
not lct out in s:)rn:, cast'?. thtb reprerentat-ve of thtb Delhi Develop 
ment Authority s ~ ; ~ t c d  whtm they took ovur the schemtl from Muni- 
cipal Corporation. they found. "no arrangement for water and 
electric it." in thost. t r ~ ~ m e n t s  which had k n  completed. He 
add( d : "Wt. hiivtl 11ov- m'rtit, a!-l.angem?n!s that 1.500 t e ~ e m e n t s  
wiI! h t s  r.raciy f 0 1  occ.\~pation abou t  three n:ont!ls' time and about 
.lo() !t.r~:.mc.nts iv111 bt, r.r.ady in about a month's tlrntL. Because the 
contl ;rc.tors had sonw difficulty, these arrarleerncnts were not 
thercb . . . . ti,.. ycht.me wa4 with the Co .pn~ .n t :un  the Delhi 

Supply Un:itl:.taking Lvas asking fdr. a deprsit of a certain 
ai~i,)iint uhich tht. Co~.no:.atioll could not m3ktb ..NOW we have 
takrn stops to spe that 311 thp tcnemcnts which hart: been construct 
cd given the. amcn!titbs and host. undrr cxmsr:xcrion are spcibdil? 
cc)~l,trtt<-tl.d arid ivatt.1. slid vlt'ctricity arp p:ovitkd to  the ttw?ments 
on 3 top prior:ty basis." 

2.26. Ttlr grant of financial a~sistallce to the schtme was rcgulat- 
rd with rrfcrcnce to certain ceiling costs fised by Governnwnt for 
tenerntnts, dcvelopcJ plots end camping sites to bv pc t  up under 
the scheme. Accordinc to the rcport of the Officer on Special Duty 



who invesugated the working of the scheme. funds amounting to 
Rs 7.16 crores were released to the Munlclpal Lcirporation, uelhi 
towards the cost of land and works. Slnce tne Corporation &d not 
submit audted accounts of inJividua1 projects the reltlase of further 
funds was stopped with effect from 1st A p r ~ l ,  1967. Tne Committee 
were informed that the accounts could not be submitted due to lock 
of staff trained in accounts and that the deficiency in thi; respect 
was being made up. 

227. The Committee drew attention to the ubsc.rvat~orl~ of the 
Officer on Special Duty that land had been acquired for the Scheme 
Yar in excess of actcal needs." Tne finding of that Officer was 
that out of 2,744 acres acquired fur t i l l s  as N ell as the Shrn 
Clearancc and l~nprovement Scheme. only 1.2Uti ac.i.t.s were planned 
to be used for thest. projects and the ba1anc.o \\.IS p~oposed to be 
used for other schemes like Master Plan, Genyral Housing. Coin- 
mercial Centres etc. The :tyresentative of the Delhi Dcvr.oprnc.nt 
Authority stated : "The postion is this. Thf, Corporation was 
dealing with both Slum Clearance as well as jhuggi jhompri 
clearance. When funds were given they purchased land tvgethel 
because in certain areas tenements had to be built and in certain 
other areas jhuggi jhompri resettlement had to be made. Unfortu 
nately whenever the Corporation purchased the land thoy purchas- 
ed i t  for both purposes." Explaining the. posit-on fcr!her, the 
witness stated that when the jhugg: jhompri removal scheme was 
fo~mulate;l, a survey was made in 1960. It was tht.11 t.stima1t.d 
that there were about 50.000 squatters on G o v c . m m ~ ~ n t  land, but 
this was "not a very scientific survey." "On the basis of thc ration 
card; and the electoral rolls we made an ?;timate and in May. 1968 
there were about 1 lakh squatters. of whom 33.000 had h e n  covered 
by an earIier censu: of .Juiy, 1960 and C6.000 persons had come 
during the per'od July, 1960 to May, 1967." The increase. in the 
number of squatters had l e d  to an increased rcquircmmt of land. 
Explaining how the problem was proposed !o be tackled. the wit- 
ness stated: "The jhuggi-jhompri walaq 1 1 a w  now b c m  classed 
into two cateeories-jhuqgi i h o m ~ r i  %?alas ~ v h n  wpre swat t ing on 
Cwernrnent land prior to July% 1960 ('the .~liqihl(~s' l  and those who 
have squat+ed from July, 1960 to end of 1968 ('lhr uncl'pibles'). The 
first category w'll get regular emenitiec: of water supplv. wwaUP 
and so on, but the other will not fet all lhose facilitim." 

2.28. The representative of Delhi Develcwment Authority fur- 
ther exblained that t h ~  aqu:sition of land ha3 a'so to bF vlewed in 
the context of the need to provide houqinq f a c . l i t h  to low income 
groups. "In the  past, there was no such scheme with the result 
that the people belonging to low-income group could not get any 



bousfng facility and that, by force had to squat. . . .Now, accord- 
ing to the Master Plan, all the land required upto 1981 for jhuggl 
jhompri scheme, slum clearance szhemes, housing schemes, roads 
and institutional and commercial purposes have been acquired. . . . . . 
The different schemes have been placed a t  the disposal of various 
authorities for use of land upto 1981. In that sense, there has not 
been any surplus purchase of land." In reply to a question whether 
extension of funds for providing housing to low-income groups etc. 
was part of the original scheme, the witness admitted: "No. it 
was not part of the original scheme.' 

2.29. The Committee vnqulred whether lands c1eart.J of squat- 
ters once had again to be so cleared. The representative of Delhi 
Development Acthority replied: "It has been happening in the 
past about two or three years and there have been difficulties 
becau~e people came and squatted again on the areas where the 
clearance had taken place. This was because certain areas were 
acquired and hanqed over to the Corporat~on and they cciuld not 
put the land to use Unfortunately in Delhi. there are a large 
number of land ounership aerncics. such as the Corporation. the 
Delhi Development Authority and Ministry oc Defence. So. there 
was no coordination at that stact and that W ~ S  the reason why we 
went to Government with the ~eyuest  that :he scheme ~ h o u l d  be 
transferred to the Delhi Development Authori'v so that one inte- 
grated view could bc taken hy one authority Since June, 1967. we 
have been clearinc only  tho^ areas which can be immediately put 
to use. Tn all the clearance that w e  have done after June, 1967. 
we have seen to i t  that immtdiatelv aftcr :he clcaranct- the area is 
handed over for devo.lopment purposes. T am clad to info-m you 
that in a11 areas which we have cleared since then. there has not 
bwn a time-lac cven of fifteen dayq in executing the works." 

2.30. The Committee en9uin.d whcther the Corporation had 
rcmitted to Government the nortion of Government's share of the 
rent of Rs  9 48 lakhs tonrar?s r ~ n t  and lease monev realised bg 
the Corporation durine the period 1965-66 and I966 67. The 
%crctary, Ministry of Health stated that "these matters wi'l be 
eettled" aa sonn dc the audit& accounts of expenditure wen 
rendered. 



fresh squatling again took place, due to the  cleared sites not having 
been promptly taken up  for development, necessitating fresh clear- 
ance operations. Accounts of expenditure incurred on the  Scheme 
have not been made available to  Audit over a period of sevell years 
and land was acquired for the  scheme far in cxcess of requirements, 
without any detailcd programme for its uti l isntio~~. An examinn- 
tion cf the Scheme by an  Officer on Special I h t y  disclosed that 
there was no pro:.cdare for the 111:r'ntcnance of accounts or control of 
expenditure O \ T ~  the Scheme. The situation that developed ulti- 
mately led to the further release of funds for thc srhemc being stop- 
ped with effect from 1st April. l!N7. 

2.32. The Conimittee would like Government to h a w  a compre- 
hensive examination of the workinr: of the Schc*mc undertaken so 
that the varionh  omission^ that  occurred could bv identified and 
steps taken to avoid their rcrurrence throu;lh p1:lnning and close 
supervision. The follo\viny: points in particular nectl consideration: 

(i) This Scheme as well as the Schtme for Sltrn~ Clearance 
and Improvcnient referred to earIicr in thi4 Report arc 
closely inter-related. The\e werc being executed by the 
\ame agency till 1st March. 1968. when Governnwnt decid- 
ed that the scheme for removal o f  jhuqgies and jhumprics 
should be transferred from the Municipal Corporation, 
Delhi, to the Delhi Development Authority. It requires 
examination whether it would not be in the interest of a 
coordinated inlplementation of the schem-\ if hoth of them 
were entrusted to one agency. 

(ii) The Munic:pal Corporation. Delhi, which was till rccent- 
ly executin-: these scheme,. nevw kept wparatth accounts 
of the fund\ received for implenle~~ti~titrn of thc Scheme\ 
or of the expenditure incurred on the Schemw. The fund3 

,I 1011. got merged with the general revenues o f  the Corpor t *  
The financial s t r i n ~ e n r y  faced by thr Corporation. which 
has bccn "livinz from hand to ~nouth",  inevitably created 
a situation in which the Schemes u w r  starved of funds. 
I t  is nece .sary for G:mern~nrn! t o  rcco:nise that 
a similar silualion will arisc :n future unle\s steps a re  
taken to put the Corporation's fi~l;inct*b on u sound foot- 
in:. The Committee u n d t ~ s t a n d  thnt it Cun~miwion Is at 
the moment engaged in an  exatninatim of the subjcct. 
The Committee hope that thi5 Commission's efforts would 
supply a lagtine basis for an improvement of tbc COT- 
pora tion'u fiusnccrs. 



(iii) The position in  regard to land acquired for this as well 
as the Slum Clearance and Improvemt.nt will have to be 
gone into in detail to  ascertain whether proper records 
of lands acquired arc available and the best use to which 
the lands can he put. 

(!iv) L a d s  c!i.*ared of squatters under the scheme should be 
promptly taken up for development and suitable protec- 
tive measures taken to ensure that fie-11 squatting does 
not take place again. 

(v) Above all, i~ will be necesury to ensure that both the  
scheme, are eniciently executed and w 4 t s  strictly limited 
to stipulated ccilinz\. Accounts of expenditure should 
also he separately maintained and subjected to timely 
audit. 

2.33. Grant No. 4%-hledlcal  and Public Health 

(In Iakhs of Rs) 
B. ~ - . ~ ~ s ~ e l l ~ n w ~ u  

The saving, const~tuting mc~re than 47 per cent of the original 
provision, was esplalned as mainly due to (1) it>=.ser purchase of 
contraceptives (Rs 59.26 lakhs) and (11) the  F a m ~ l y  Planning 
Programme not ha\.ing galntd the dcslrcd r n o m ~ ~ r ~ t u m  (Rs.  40.49 
lalrhs). There was a shortfall of I?.; 2-10: ldkhs in !9fi5-66 also for 
t l ~  same reasons 

(Page 98--Appropriation Accoim:-s-1966-F7). 
234. The Commltttc enqulrc~? why there was such a substantial 

snvlng in the Grant relating to Family Plannin: Scheme. They 
pointed out that the schemc had been taken un Tc r execution an 
a national level in viwv of i ts  vital importance to thtl rronomy and 
its implementation should h a ~ l e  becn undertaktm in right earnest. 
The Secretary, Ministry nf Health stated that thcrc were three 
reasons : 

( i )  Delav in releasin:. grants to voluntairy organisaticn, the  
work in resowt of whirh had s i n x  !wen d e c c n t r a l i d  by 
setting up grant committees a t  the Sfart. and district 
level. 



(ii) Delays on the part of the States in setting up adequate 
number of centres under the Auxiliary Midwives Train- 
ing Scheme. 

(fii) Savings in the allotment made to the Railways a d  Min- 
istry of Defence. 

(iv) Lesser purchase of contraceptives, due to global tenders 
having to be floated. 

"1 would submit", the Secretary, added, "that what we are consi- 
dering is a thing which happened nearly two years ago. This De- 
partment of Family Planning was created in March, 1966. Since 
then we have tried to reorganise all these arrangements and to make 
them more speedy. Many of these bottlenecks have been removed." 

2.35. The Committee enqured whether inspite of attempts to 
popularise the loop, it was losing ground. The Ccmmittee were 
given the following figures of IUCD insertions in this connection: 

Year 

The Committee were also informed that the target for 1967-68 was 
tixed at the rate of 4 per thousand. The Secretary, Ministry of 
Health stated that the set-back received was "to some extent" due 
to "the excessive enthusiasm in the beginning." "May be", he added, 
"the side effects and the possible repercussions were not adequately 
explained, but we have rectified our stand in this respect." Empha- 
sis was now being laid "on pre-lnsertion examination by a doctor; 
a good relationship between the doctor and the patient and sound 
follow-up after insertion" through maintenance of systematic hb- 
tory sheets in respect of every patient. Researrh was also under 
way to And out the effects of the loop. All these should help to 
'identify the causes of failure. Besides, to put the significance of 
the loop in the Family Planning programme in the correct perspec- 
tive, Government had decided to give "equal emplmsisY to  a11 the 
available methods for family planning 



256. The Committee were given the following figures of sterilIsa- 
tkDn operations done in 196647 and lge7-88: 

Year Target Achieve- Percentage ; Rate per 
m a t  of 1,000 

achieve- populatiaa 
ment 

/ 

(+Fixed at the rate of 3 per thousand). 

The Committee enquired what steps were being taken to popularise 
this aspect of the programme amongst the lower Income groups, 
who required it most from the economic point of view. The Secre- 
tary. Ministry of Health replied: "We have reasons to believe that 
nearly 60 to 65 per cent of these sterilisation cases came from the 
lower social economic groups i n  the rural areas. We have had 
some sample studies made of the community-wise proportion and 
we have reasons to believe that almost a l l  the communities are 
participating in the particular scheme more or less in the same 
proportion as the proportion o f  their population " 

2.37. The Committee asked for particulars about the target and 
achievement in respect of use of conventional contraceptives The 
following information was furnished: 

T~rg?t ichievc- I'ermntape K ~ t c  pcr 
m nt of one 

(No. of achiew- thousand 
users) men r 

2.38. The Committee enquircd about the research programmes 
being conducted by Government for devising new and more effec- 
tive techniqum of family planning and for improving the efecacy 



of the existing ones. In  a note, the Department of H e 4 t h  and 
Urban Development have furnished the following information: ' 

"Lippe's loop which is currently in use is being improved upon. 
Dye of an  i m p r ~ \ ~ t d  type has been got prepared and its n1:inufacture 
on experimental scale is gomg 10 be starteJ. Var~ous  other types 
of I.U.C.D. (size-shape and make) including Polygon (Danish IUD) 
are being tried to find out an IUC dc\.ice which may bc more suit- 
able than the existing one in use. Studies have been undertaken 
at various places like Central Drugs Research Institute, Lucknow 
etc. to find out the mode of action and rause of side effects su-h 
as uterine bleeding in women wearing 1.UC.D. This is expected 
to lead to finding means to prevent or count~ract  the side effects, 
thereby making I U C.D more acceptable. 

In carrying out these operations improved t rchn~ques  ,ire being 
applied so that reversible operations can be c a r r ~ e d  out relatively 
easily, if these become necessary in some cases a t  a latcr date. 
Experimental studies are in progress to  find out ways of doing 
reversible tuba1 and was occlusinn in the laboratory animals as well 
as in the human. 

Hormonal Contraceptives : 
Pills: Presently available pills are given cyclic-ally and have the 

disadvantage of having to be taken regularly during certain days 
in each cycle by the women Studles are being carried out at the 
present moment with some low dose of progestogen which is to be 
taken continuously without any ~nterruption.  T h ~ s  may obviate 
the calculations of days in cycles by the women who may not be 
educated enough to follow the regimen intelliqmtly. Moteover, 
this may also have lesser side effects in restwct o i  rtatisc:), vomit- 
ting etc. 

Injectible: To obviate the necessltg (1 ;  t a k ~ n q  Iiorrnonc pills daily 
during each cycle injectible preparations have 11c.c.n tried. This 
will obviate many difficulties and mav bc nors~bla.  t o  give one in- 
jection for one to three months. Wlth t h e w  ci~.rngcs the oral as 
well as .njectiblt preparations may be m o , r  acceptable to the 
women. 

Work being done with the  o')j('ct of dew1op:ng new methods 
Post-coital pills: Attempts are beinq made to develow some long 

acting pills which on being taken hv the women after sexual act 
will give protection aqainst conceptron. Such pill will have the 
advantage of givinq protection by taking only for a day or mom 
during about midcycle. 



Pills for mules: Experiments arc being carried out to find out some 
suitable drugs for the control of reproductive acticn by sperms. 

Irr~nz~~nological method: Animal work has demonstrated that i t  
is possible to have contraception using matei.ials developed as 
"vaccine". I t  has not yet been possible to ~ r d u c e  thib effect in 
the human being due to some technical dificulties. Further work 
is in progress." 

3.39. The Committee enquired what kind of resistance was being 
encountered in the implementation of the programme. The Secre- 
tary, Nlinistrv of Health stated that "the only resistance is due :o 
bnckwartinc+s and ignorance." Certain misconceptions consequently 
prevailed. thew being: 

( a )  artificial methods o! contraception may affect the health; 
or the  methods may not be effective; 

(b) The belief that prevention of conception is against the 
will of God or that childrcn are the gifts of God; 

(1:) The old fear of infant mortality and t ~ e  desire to have a 
number of children .;n that a fcw ma!, survive; a ~ l  

(d )  The feeling that larger number of s m s  \\.ere needed to 
have more brcad lvinncrs and also p:c\-lJt' . \ecur~ty in  old 
age. 

P 40. Thc Committw dl-cis atiel?tion ?o  ccr tn in  ins!ance; of 
a b ~ l s c ~  noticed in the \i.crrkiri< of t h t .  scI~t;rn? r-cp'r trd from t i m e  
S t . ) t c ~  \.;tsctctor~?~. op~~. i l t ion .<  ivlng periormid on \-tang men etc. 
The. SI . - ! -P~:~ . - . .  I\'Iinis!r?. nf Ht$a!th replied: 

"In ; I  ~ t l l y  hi:: ~ ) l o ~ y , l m m e  likt t!iis. I \ v r , \~ ld  r:or be audacious 
en(-uqh to w v  :hat thc>rc. 15  no nllsu-c 11I,.v be t'wrt. i z  3 1itt:c mis- 
use hrx: c. and  therc BUI 111 thc 11qht of i v h ~ t  \se have c s p e ~ w n c e d  
in vnrlous parts o f  the count 1 v .  \sr !i:~vc cft~vised ~ ~ m i .  procc?ciures 
and ~n~tr-uctions which \hould bc able to take c w e  of the bulk of 
thest, tlt4klt~nr.les For t.x<llnple, in thc case of sterillsnt~on, if 
somebody doez resort to mlwsc. ~t 1 ~ 1 1 1  have to be a consplrncy 
among the yxial  workers, the person who comes to the clinic, the 
para-mr?dicnl 9taff and the doctor Unless these four aqencics com- 
bine tagether, there can be no pwsiblr misuse .9nd on doctors 



particularly, we have pinned a lot of faith, hope and confidence. 
May be there are some blacksheep among them, but I have reasons 
to belitwe that by and large they are people belonging to a noble 
profedon, who can be trusted and relied upon. Of course, there 
will be a few exceptions. and we certainly take very drastic action 
in any case which comes to our notice." 

2.41. In a note on this point, the Departmmt have stated: 

"A few cases of sterilisation on the wrong type of persons like 
those of old and unmarried persons have also caused temporary 
local unpopularity of the family planning programme. Complaints 
received in such cases are properly followed up and wherever 
feasible recanalisation operations have been carried out. Steps 
have also been taken to see that such mistakes are minimised 
Some few cases of coercion and official influence for imposing family 
planning services like TUCD insertions and sterilisation? are alleg- 
ed to have also contributed to the unpopularity of the family plan- 
ning programme All such cases are being looked into." 

"The number of co~npla!nt.; rect~ived ha5 hcen almost inslgnl- 
ficant as compared to thc largc amount of seivicrs and 
motivationrtl work 11- the country throl~gh the help of such 
l a r p  numbc:-5 of pcrsonncl work~nr: 111 ttlc programme. 
In fact the incrcnqinc popularity of various rtspccts of thc 
programme including steril~sation. conventional contracep- 
tives etc shows that many of thcw compla~nts arc not very 
serious: at any rate their ~mpact is little." 

2.42. During evidence. the Secretary, Ministry of Health informed 
the Committee that action was taken in ail such cases. He added: 
"We certainly do want to remain in touch with all cases of malprac- 
tices, whether on a smaller level or a bigger level, and we take the 
most drastic action against those who deliberately do anything which 
should not be done. 

Secondly. about the measures that we have taken, we have resist- 
ed the tendency to increase unduly the amount of cash payment. 
There are lots of suggestions in this regard and many ideas have 
been given by v e y  responsible. respected people, but our thinking 
has been that the cash incentives should not bc unduly large. 

Thirdly, in our thinking, we have said that the amount of money 
that should be paid should he commensurate with the amount of 
trouble and expenditure that the individual has to incur. You will 



agree that in our state of poverty, particularly in the lower socio- 
economic group, the person who is on daily wages cannot come to 
the dispensary by himself; and may be he has to bring one or two 
companies with him and they have to be looked after. TherPfore 
the payment of RF. 10 for such out-of-pocket expenses on his part 
perhaps is not excessive, though I admit that in some cases wen 
that amount might be treated as a temptation or an allurement." 

2.43. The Committee enquired how many of the 50 million 
couples reported to be in the reproductive age group had been 
covered by the Scheme. The Committee were informed: "It has 
becn estimated that in June, 1968, there were 52.5 million eligible 
couples. Of these the number of currently protected couples is 
estimated to be 5.49 million or about 10.5 per cent." 

2.44. To a question what impact the Scheme had made on the 
birth rate the Committee were informed as follows: 

"Studies on All-Indin basis to assess thc impnct of the Family 
Planning on the birth-rate have not yet been carried out. The Pro- 
gramme Evaluation organisation of the Planning Commission is at 
present engaqed In (,valuating the impact of various family pian- 
ning inputs in 31 dlstr~cts and I Union Territory of the country. 
However some studlcs in a few selected places indicate that definite 
reduction in the birth rate has  OCCUR^^ in several areas of the coun- 
try where intensi7.e family planning work has been done. For 
example, in Athoor Block (Madurai District. Madras State), the 
birth rate decreased from 4 3 6  in 1959 to 31.3 in 1966; in Chinhat and 
Mohanlalganj Blocks (Lucknow District, U.P.)A the rate d e c d  
from 50.8 in 1963 to 45- 3 in 1967; in Singur Health Centre area (West 
Bengal) it decreased from the level of 42 noticed upto 1958 to a lwel 
of 34 in 1966. The most notable reduction in birth rate cnmured 
in the Assarn Branch of Indian Tea Plantations Association, where 
it declined from 44.4 in 1981 to 25.6 in 1967." 

2.45. In reply to a question what steps were being taken to popu- 
larise the Scheme in States where density of population was h a ,  
it has been stated: 

"According to 1961 Census, the density of populetion in India 
(excluding Jammu and Kashmir) was 370 per square mile. Sax 



Statas in India had higher density of population than the  national 
average as per details given below: -- -- -- -- - - - -- - 

Name of t h e  State Denstty of pop~ la t ion  
per square m ~ l e  

-- - - 
(1) Kerala 1127 
( 2 )  West Bcnqcll 1032 
(3 )  Blhar 69 1 
(4) Madras 669 
(5) U.P 649 
( 6 )  P u n ~ a b  (now Punjab 430 

m d  Har j  ana) 
- -- - - - -- - - 

Out of the 6 States mentioned above, progress in implemcnta- 
tion of family planning programme has been steady and satisfartory 
in States other than Bihar and Uttar Pradcsh." 

"In Uttar P r a d s h .  the State Government dld not implement 
earlier the recognlsed famil> planning proi:rarnme of 19fi3 They 
hnve now agrc~cd to implement the re-organiscd programme and 
streamline the administration. I t  is cspccted that the programme 
wll gain the neceisal-y momentum ,iftt.r nddi'lo~tal c t n t f  required 
for the programme arc recruited anti po5tt.d l iowelcr.  :t will be 
seen from the attached \ t a ; e m ~ n t  that therc 1. :I itend? lmprovernent 
in ~mplcmentation of the programme. both in t h ~  field of ~tvrl lwitlon 
as well as in the f i ~ l d  o f  IUCD In5t.l !ic 11 This apu ,LI .l t r c  lid IS 

bemg mainta  ned 

In Bihar also, the re-organlsrd pror;ram!n+ !\.:I\ not \'in( tloniul 
by the State C;o.iernmcn: till last ! c,lr I3 h ' ~ !  !>:id 8 i!lftic*r~ltlt~s 
in impl~ment lng the  p r o q r - ~ n m e  duca to i t b y  rta drou;fl c cintllttons. 
However. t ' h ~  pcrformnncc started ~mprovlnr  from 1966-G7 and In 
1967-68, they made co~~iclerah!c proqres\ and achlt v( il 88 8 l,tLr cent 
of the target for ster:ll.sation The actu,!l nurnb4.r of o p ~ ~ n t i n n s  
performed was a recorti n u m h r  In Bihnr and :va\ many tmwc the 
performance of previous vear. This gear also thv pc>rformanw 1s 
s h o - ~ ~ i n g  a higher trend than that of last w a r  IIJCL) programme 1s. 
however, not very satisfactory In Rihar h c n u . ; c  o f  lock of vmrncn 
medical ofRcers 

The Government of India arc pl:+cing lady Doctors at the dis- 
posal of both Bihar and Uttar Pradesh for tht?ir IUCD programme. 
In addltion to this, in  order to make up for poor performanrc in 



the past, additional efforts are being made for implementation of 
the programme in Bihar and U.P. by taking 11 districts in Bihar 
and 18 districts in U.P. for intensive family planning programme by 
putting additional inputs. These intensive districts have much 
higher density of population as compared to the All-India average 
or the State average. Intensive work is not only being done in the 
States of high density but this is also being initiated locally in the 
dstricts having higher density of population. 51 districts have been 
wlected for intenswe work, the total population of which is about 
l,i3rd of the population of the country having 336 districts." 

2.46. While the Committee note with satkfaction the &or& 
behg made to popularise the Family Planning programme, they 
are concerned over the fact that certain activities forming part of 
the programme have not yet gathered t t e  necesiry momentum. 
The scheme for popuiarising the use of conventional c o n t r a a p  
tives, for instance, has not achieled the degree or' success expect- 
ed: the number of users. which was expected to be 1 per thousand 
or over, has remained 0'9 per thousand both in 1W-67 as well as 
1467-68. The figures of I.U.C.D. insertions undcr the programme 
for the years 196647 and 1967-68 show that this scheme is losing 
ground due, apparently to lack of adequate public response. 
Besides, the Family Planning programme as a whole has not made 
much headwa? in two viz., Bihar and IJttar Pradesh. out of the six 
S t ~ t a * ,  wherr the dcnkity of p o p h t i o n  i\ even higher than the 
national average 

2.47. The Committee would l i k e  Go\ ernment to intensify 
family planning programme activities particularly in Sta t e b  which 
have a hi@ population density. Further. efforts should be can- 
centrated on winning the acceptance of vulnerable sections of the 
society to whom the requisite facilities under the proqrnmme will 
have to be effectively made available In this connection, the 
Committee note that in  the area covered hy the Assam branch of 
Indian Tm Planlations Asswintion it has heen possible to achieve an 
i m p r c ~ ~ i v c  reduction in the birth rate, t h r o n ~ h  the g o d  offices of 
thc .l\~ociation. The Committee suegest that thc sq.iistancc of sneh 
voltrntnrv or~anisations of employers and emnloyew should be 
taken in nll parts of the rolrntry to carry thc rnewnyc of familv p!an- 
nln.1 to fhc section.; of society which need it most. 

2.48. I t  will also hc necessarv to reroenise that efforts at popu- 
lnrisinp: the prorrammt will hive crmtcr  surcess if It is made as 
hrw~d-hawd nq no-ihlr by dcvicin? new. sirnnle an4 etlcctivr. terh- 
nicrrtca. of f~rn i lv  ~ lnnn i tw  and imprclvinr?: the existinr ones thronqh 



continuous research. The Committee note that effortv in this regard 
are already under way and hope these will be successful. A syste 
matic evaluation of the resalts achieved will have also to be 
attempted, so that the success of the programme can be gauged 
and the causes of resistance identified and eliminated by educative 
propagan- 



CHAPTER 111 

MINISTRY OF FOOD, AGRICULTURE, COMMUNITY 
DEVELOPMENT AND CO-OPERAATION 

Oelhi Consumers Co-operative Wholesale Store Ltd. 

A i t d ~ t  Paragraph  

3.1. The  Dc,lhi Conwmtrs Co operative IVhoicsale Store Ltd., 
started functioning from 29th January .  1963. Its share capital, as 
on 30th .June.. 1967. amounted to Rs. 13.05 l a k k .  out of whicn 
13s. 8.65 lalihs had bwn contributed by Govt!rnmmt. Government 
had also advanwd 1:uns amounting to Rs. 11.39 iakhs up to 31st 
A4an:h. 1967; and o ~ ~ t  of t h : i .  it sum of Rs. 2 17 !&hi had been repaid 
upto that datt.. 

The M l n ~ s t r y  ha1.p ,tattkd that ,:vcamlln.ng cbf staff 1s being 
undi~rtaken by the niandgclil. nt 01 t h e  Cu-,~pt.ativc. S i o ~ e  and its 
unprofitable lmcs  of bumess a1.e b a n g  glven up. 

(ii) In September, 1965, the General Boiy fixed certain credit 
limits for the member stores. Hoivever, in El0 cases the credits 
were allowed in escc~ss of these limits, the excess credit allowed 
being Rs. 3.18 lakhs as on 30th June .  1967. 

At the end of June, 1967. a sum o f  Rs. 8.91 la'ihs was overdue 
for recovery from the primary stores in respect of credit s d e s  made 
to them. In August, 1967, the Department of Co-operation of the 
Ministry, estimated that at least 25 per cent of the outstanding dues 
were of a doubtful nature far purposes of recovery. The managing 
committee of the Stow has. however. referred 41 cases of defaulters 
involving a sum of Rs. 6 lakhs to the Reqistrar of Codperative 
Societies, Delhi for recovery through arbitration. 



(iiir A sum of h. 20,005 was mlsapyropnated by two employ~vs  
during September, 1965 to April, 1966. The amounts were realised 
by them by sale of certaln articles but we]-c riot dep:)s.ttbd by them 
with the Co-operative Store. The employees were a ~ w s t c d  on 8th 
Sep!ember, 1965 and 12th May. 1966. One of thc r r~p loyees  has 
been tried and convicted. while thv cast* o f  the other 1s stated to bc 
s u b l u d m  

(iv) Physical verificatio~l of stores con3ucted d u r ~ n g  1963-64, 
1964-63 and 1966 67 disclosed shorlages and exccsses of stores valu- 
ing Rs. 57.022 and Ks. 22.069 rcspectiwly. ( R ~ s u l t s  of physical veri- 
fication conducted during l9fi5-66 were not made ;~vailab!ct to Acdit). 
In addition. a test check of the stock registclrs sho\i.rjd that stock 
balances of artic1t.s had been una~ithoi.~scdly rciiuc.t.(i b). thc store- 
keeper in ccrtai:~ cases, thtl value of stock redactd h ~ n g  Rs. 11.2KL 
No action Ivas laken by th(> mnnaqemcbnt -3 lis ~x*sp:)nsibil.: y fo.- 
the she:-tages 

3 3. Thr. Comm*!tt r* encrs~l..c>! about the nr,ns+itc14ton of the store, 
th(a n u - n b ~ r  of nrlrna-v F ~ C ) I ~ ~ ~  v . h i ~ j l  v,w@ m w n b ~ r ~ ,  the total shart5 
capits' of tho 0tqr-n a d  t h  1 c , ; ~ . ~  tlon of t vgmtriht~ted bv GovP!-~ 



ment. In a note the  Department of Cooperation have given the 
following information on these points: 

3.3. "Delhi Consumers' Cooperative Wholesale Store Ltd. whose 
registered address is Theatre Communication Building, New Delhi, 
is a cooperative society registered under the Bombay Cooperative 
Societies Act, 1925, as extended to the Union Territory of Delhi. 
AccotJing to the bye-laws of the Society, the position of its member- 
ship and Managing Committee is as follows: The membership of 
the Society is open to primary stores, promotional organisations 
likr thc, I n d i a n  Coopi!rativcl Union Ltd.. othtfr federal consumer CO- 

operaiives and the Government. The Managing Committee of the 
Society s!lolild consist of at least 5 members but not more than 15 
inriudinr: the President and one or more vice-presidents. The  
member? of th(. Managing Committee are elected a t  the Annual 
Gentbra1 r\leetinq of thc members. Thtl Comm~ttee  exercises all the  
p0:~~~1..; of t h c  Store except those rescrved for the General Merting. 
Tht* powcrs of the Committee include the election of a Secretary 
from amongit 11s members. t o  prepare and lay before the General 
hlf~.t!~i;: ,  ti)(% 111in~ial Profit and L o x  Account and au i:teti  balance- 
s!it.r.' : 1 : ~ ( 1  r!,,. po~ ' . ' t>~ .  t o  appoin;. s:!,:-~*nd. ~ n i s h  nnc! ti : . ; : r- : is  pm- 
plo.tTs. 

3.4. .As on 30th June. 1968. thy wholt sale Cooperative Society 
had 237 prima? s!olc, a \  nwmbers Tht total share capltal on that  
dates was 13s 1305 Iakhs. o f  n.hich the mntr.butlon of Government 
Lvas RP 8 65 lakhs. 

3 5 Thr  Delhi Administration have nominate3 3 persons on the 
R ( M ~  i of manaqernent of thv Soc~ety.  They are the Reg s t rar  of 
Co )perat i{.c Socletws the Chlcf Controller of Rationing and the 
G f w  '31 Manawr  of th, Delht State Cooperntlvc Bank, Drlhi. The 
a v l  l i ~ n t \  of the. Societv :I c w b ~ ~ c t  to check by a firm of Chartered 
Acc~untan t .  nom~nntvd bv the Remstrar of Coopera!lve Societies. 
Tht. nornlnec, of the n r lh i  Adtn nistration particinate in the deli- 
Ftaratlnnq of the Mannq~ng Cnrnmltttc Besiqes. ~ t a t u t o m  powcrs of 
Incnc -tinn, a~ id i t  and r e g u l a t o ~  control are vested in the Regi4rer 
of  Coonerat~vc Soc!~ties under t h ~  Conpcrativr Societies Act appli- 
cable to Delh.." 

( i i \  Financial Results 

3 R. The Committee have been supp1ie.J copies of the acmounts of 
th r  Store for earh of the t h r v  pears ending 1967-68. Of thew. only 
thc accounts for 1965-66 have been audited y o  far. A pen]-al of the 



accounts indicates the following working results of the Store: 

1965-66 
1966-67 
1967-68 
Cumulatiw loss to end of 1967-68 

Loss 
Rs. 

3.7. Pointing out that the loss had been at?ributed partly to un- 
remunerative lines of business undertaken by the Store, the Com- 
mittee asked what these lines of business were. when they wcre 
closed down and what loss was sustained on them. The Ikpart-  
men! have stated: "The Society undertook distribution of rationed 
commodities in Delhi In December. 1965. ~vhich proved unremunera- 
tive. It gave up this busmess in October, 1967. It has not kept 
separate accounts to indicate the estent of the losses sustained by 
it i n  the business of rationed commoditir~s." 

3.8. The Committee pointed out that one vf thc main reasons for 
the loss was stated to bc the disproportionate tlspenditurp on staff. 
The Committee enquired what the strength of thr staff way and 
what expenditure was incurred by the Stow on this accotint d u r i n g  
the last three years. From the data made available to the Co~n-  
mittee. the following position emerges : 

As regards measures to rationalise the st& of the Store the 
following measures are stated to have been taken: 

3.9. "The question of streamlininc the staff and scope for eco- 
nomy in pay roll expenses was first taken up in December, 1967. 
Since June, 1967 the staff in the wholesale store has been reduced 
by 89, effecting a monthly saving of Rs. 10,426. The post of General 
Manager has been kept in abeyance. With the giving up of the 



business in rationing articles in October, 1967, 4 zonal godowns were 
closed down leading to a reduction in rent to the extent of Rs. 7,000 
per month. An Administrative Committee was set up in December, 
1966, for examining the scope for economy in expenditure on staff. 
The Committee is expected to submit its report very shortly." 

3.10. From the accounts of the Store, the Committee observe 
that another major item of expenditure has been interest on loans 
taken by the Store. The payments made on this account in rela- 
tion to the expenditure as brought to account in the Profit and Loss 
Account are shown below: 

Expenditure Intrrcst char- ?-oral loan 
on interest gcs ag a pro- outstanding at 

pnr~ic-rn of ex- the cnJ  of the 
penseq h r o u ~ h t  w3r 
t o  account In 
P '9' I, .\ccount 

- - - - - -- - - - - 

The accounts of the Store also show that amounts awaiting 
rcal~sation from sundry debtors were as f o l l o ~ s :  

Sun~lry Total .Amounts 
Debtors awaiting reali- 

(Rs. in lakhs) (Rs. in ~rorcs) sation as a 
proportion of 

sales 

me C u k t t e e  observe from the auditor's report on the accounts 
for lM586 that the sundry debtors of the Store are maidy tk 
Primary Stores. 



( i i  j ) Credits allowed to Primary Stores 

3.11. The Committee pointed out that in 110 cases member 
Pr:rnary Stores were allowed credlt of Rs. 3.18 lakhs (as on 30th 
June, 1967) in excess of the limits fixed by the Gcneral body of the 
Sto1.e. They enquired how thls situation arose and what remedial 
steps had been taken. The Co~nmittee were informed: "The credit 
l im~ts  fixed by the General Body were exceeded in these cases due 
to laxity of control by the Managing Committee. However, the 
staff respons:ble for the lapses have been retrenched. A close 
watch 1. being krnt  to ensure that the credit limits are not exrr3ed- 
ed." 

3.12. The Committcy. hay(% also bctn ~nformed that thta crt~dit  
policy of thc Stow .o th r  primaries was investigated by an official 
of the Department of Cooperation in J L I ~ J - .  19Gl. IIis i~ l \v t ign t ion  
disclosed that the credit 1imi:s n-clrcs fixcad undt*:. a formula adopt- 
ed by a resolut io~ of  the  General Body o f  the Store at  a ~ncoting 
held on 5th St.ptrmbe!-. iIG5 Tht, c r f T i c . ' : a l  s finc!inc-. aria r:.prndur- 
e3 below: 

3.13. "Thi. Whol<~salL~ S!c>sc.s h o ~ . ,  :-t'r. h;c> r?t.\.csr o b t a ~ n c d  the 
permission of th,. Rr,gistrar of Coopt.rative Soci!~!ic~s for adopting 
this formula nor approarhrci him t c ,  5.; t he  maximum r.1 c d i t  limi. 
in respect of each prim:i;-y ~ t n r w  individunl'y T h ( ,  Primarv 
Stores which ha\.(* suffercd 1o;scs ar. i rhost .  f inanr ia l  posltion was 
weak or bad were also a;lourd cr!.dit Furthcr. :he IA'holesale 
Stores being a federal orcanisation n.ht,r-r. thp managcmcnt is en- 
tirely controlled b?. the nr imar~.  storcs t h ~ ~ m s ~ . l \ ~ c ~ . ;  thc,:.c rules 
have not beer? vigosouslv fn'lois-cd and adv:~nrc*s \vcxrr. zivcn 
liberally to primary storcs in sornt, cases rv(.n ! ~ r r ~ c d i  nr: the crrdit 
limit. It may also b~ m ~ n t i o n t d  tha: cv1,:l dr~f ;c~~l? in~!  primary 
store: which have not repaid the earlier ndvnncc takrn hy them 
were again ~ i v m  credit facilities. A. n rt8s:llt of this indiscrimi- 
natr. policy adonled by thr  W h o l e s a I ~ ~  S t v w .  n r,!lm c-f Rs. 38.08 
l a k h ~  was nu?s?andinq apains! primary st(>:.i.: !ou.nrd; r.r*.di sales 
made over to them a i  on 30th .Tl~ni> 1966. E w n  cr 3lst hlarch, 
1967, thr  amount was as hich 3.: Ws 1R.nl  1;ikhf: o! \vhir.h ncarly 
50 nrJr cr,nt (Rs F: 07 lakhs) ~ v a s  nvcr4u(l Somr. nf thp 
Primary Stores i t  is und~rs?ood .  arr. not cvcn a r w p  ing the duvs 
sho~t-n as outstandinr! in thr. honkc- or thra Wh(~lr.i;:ilc S t o r ~ s .  On 
n rntdr~st estjmatn. it map b ~ .  n x r ~ r n ~ r l  thn! a t  Iw.;! 35 pcr ccn' of 
this amount is doubtful of rc3cnvvrv. Thr. M:~nnvrnr.nt has taken 
no action to file arhit ration caws ~ v h c - t w b r  hrb d u ~ s  wcrc nut- 
standing for ;ong. It is also understood that in  tcn- c n w c  w h w .  



decree have been awarded by the Cooperative Department, the 
Wholesale Stores has not initiated action to take up execution pro- 
ceedings. I t  may be observcd in thi? connection that  the  Whole- 
sale Stores obtaininq a cash credit accommodation of Rs. 16.30 
lakhs besides Rs, 10 lakhs on hypothecation from thc Delhi State 
Cooperative Bank for its workinq canital rerlulrprncnts. I t  has t o  
pay interest on thesc advances a t  rates varying from 8 to 84 per 
cent while ';he Primary Stores are  holding back and  u t i l i~ ing  the 
sale proceeds without prompt repayment to the whole salt^ Store 
In view o f  t h ~ s ,  thv proccdurt. followed in rcqard to these advances 
is woefully unsatisfactory and has to be reviewed a t  once. It 
may bc obscrr.cd that the outstandings on this account a re  con- 
tinuouslv rising to alarming proportions a s  ~ndicatr.d below 

- - 

. . -4rbitration rt.fert6nc.c.s should b . ~  5 i t . d  on a i l  !>+.I:-:.. , vcrdue 
cases and the amounts have to bc rccoverrd t,xpeditiously. In 
futurt!. it would bcb safr* t ( >  follo~v n rnor - t .  ( * : i i l : i , > : i ~  ;m!iry particu- 
larly keepinc ir. virv  the, pwscn t  c ~ s p t ~ r i c n c ~ ~  ,.:hich i~ no: .?It@ 
gethcr h a p y  ;.:d to rt*s:ric.t tht ,sc m ~ i : !  ;~d\-;..nces on!? :o good 
workirl: primary .s!orcs and th;?t trio ::;):(I t h .  .cn?clt~!:? :hc share 
rnpi:hl invc.stcd in t h ? .  W h ~ l c . ~ : l l f .  ir.:;.-:ld 0:' n:::!tig!?s. . , 

3.16 The Committee asked for particulars :thot~t loans riven by 
Government and the :.tmounts pending rwovchr?. as a r r e x s .  The 



Department have in a note indicated the following position: 

3.17. "Financial assistance was provided to  the Society from 
time to time by the Delhi Administration for working capi'tal, 
purchase of trucks, construction of godowns and purchase of furni- 
ture and fixture . . . . . The total amount provided to the Society 
upto 31st March. 1967. was Rs. 11.395 lakhs. 

3.18. As regards the security for the financial assistance prwid- 
ed, it is stated that the Delhi Administration has nominated three 
members on the Managing Committee of the Societ- who partici- 
pate in the deliberations of the Committee. Moreover. amounts 
due from a cooperative society can be recovered as arrears of. land 
revenue under the Bombay Cooperative Societies Act. 1925 as 
extended to the Union Territory of Delhi." 

3.19. "As on 28th February. 1969, a sum of Rs. 47.183 56 towards 
interest and an amount of Rs 13,571.43 towards principal \irere in 
arrears. The amount of interest mentioned ahove ~ncludes a 
penal interest of Rs. 1.085.65 on the overdue instalments of princi- 
pal. Demand notices for the overdue amounts were issued by the 
Registrar of Cooperative Societies Thc Collector has h w n  movrd 
by the Registrar of Cooperative Societies for rrbcover!ng thc amount 
under Section 65 of the Bombav Coopcratwc Snc~etics Act. 19t5 
as arrears of land revenue." 

3.20. The Committee drew attention to the misappropriation of 
a sum of Rs. 20,005 by two employees. The department have stated 
that the employees were convicted by different courts with impri- 
sonment and fine. In reply to a question whether any security was 
taken from the employees, it has been stated that none was taken 
but suitable security by way of cash/fldelity insurance policies was 
now being taken from selected categories of staff handling stores 
and cash. 

3.21. The Committee enquired about the casc in which certain 
debit entries (Rs. 1-43 lakhs) and credit entries (Rs. 0.58 lakh) in 
bank statements were suspected to be fradulent. The Department 
have stated: "The matter is under investigation of the Special 
Police Establishment. The alleged fradulent entries relate to the 
months of April, May and June, 1966 and came to notice in August, 
IsBg. They were reported to the Special Police Establishment in 
the m e  month (August, 1966)." 



3.22. In regard to the dispute between the Store and the prin- 
ter referred to in  the Audit paragraph, the Committec were in- 
formed that "no agreement was executed with the printer by the 
Society. Against the estimated value of the work, advance pay- 
ments to the extent of Rs. 25,000 were made through cheques dated 
9th April, 1966, and 16th April, 1966. The work actually done by 
the firm, however, was calculated by the Society to be of the 
value of about Rs. 16,000 only. The printer has on the other hand 
made a claim for a total sum of Rs. 38,024. The dispute between 
the printer and the Society has been referred to arh~tration." 

3.23. The Committee pointed out that physical verification of 
Stores conducted during three years ending 196647 had disclosed 
shortages (Rs. 57.022) as well as excesses (Rs. 22,069). The De- 
partment have stated that "the Society has not so far reconciled 
the dlscrcpancies in stock." To a questlon whether ir~vestigaiion 
had been carr~ed out to fix responsibility. the Department have 
rpplied "No investigation has been carried out to fix re,ponsibi- 
l ~ t y  for thc shortage in stock and unauthorised delet~on of stock- 
cn!r:r.: mentioned in  the Audit paragraph " 

3.34. The Department havtz fur!ilsbc&(i ihtx f~l!lw,viro, r,ltch abou: 
thc ovcrall working and administration o f  the Store 

3.35. "It may bc mentioned that as  the working of the Society 
was unsatisfactory. the Delhi Administration superseded the 
elected Managmg Comm~ttee on 28th June. 1967. .4 nine member 
Committee wa:: nominated to manage the affairs of the Society. 
The superseded Managing Committee members took the matter 
to the Delhi Hlgh Court which held the supersession order to be 
invalid (on the ground that full reasons for removing the Manag- 
ing Committee were not given in the impugned order) with the 
resul: that the old managing committee was again restored with 
effect from 28th March. 1968. The Delhi Administration has filed 
an  appeal in the Supreme Court agains: the mder of the Delhi 
High Court. 

3.26. A General Body meeting of the Wholesale Cooperative 
Store was held on 27th October, 1968, when a new Managing Com- 
mittee was elected and it is expected that the affairs of the Society 
will be run in a better wag in the future. A S i s t u t o r ~ ~  Enquiry 
into the affairs of the Societv under Section 43 of the Bombay 



Cooperative Societies Act has b ~ e n  ordered bv tht. Registrar of 
Cooperative Societies. Delhi and further action will be taken on 
completion of the enquiry. 

3.27. The Ministry of Food. Agr~culturc~.  Comml~nity D c ~ l o p -  
men, and Cooperation was also c.xt~rcisvd ovc,!. the dctcriorating 
affairs of the Society. On September 2.5, 1966, thc then Deputy 
Minister of Cooperation in n letter to the Presidtmt of the Society 
drew particular attention to the tendency of the pr-imarv societies 
to rnlsutilise the sale ur-occed; of goods supplitd to them on credit 
for making purchases from the oDen market lvhich rcsultcd in the 
Wholesale Stortl bca r~nq  thv burdcbn of intcrrqt on t h c  f m d s  so 
deployed." 

3-28. The Committee am concerned about the d a t e  of affairs in 
the Delhi Consumer Cooperative Wholesale Store. Over a period 
of five years since its inception. the  Store has :~wumulated losst?~ 
amounting to Rs. 4.1 lakhs. which have wiped out about a thfrd 
of its share capital of Rs. 13 lakhs. Due to its unsatisfactory 
financial position. the Store has been obliged to borrow heavilv: 
its inrlehtedne~s as at the end of June. 1%8 amounted to R\ 38:21 
lakhs. Interest on these borrowin= alone nccctntitcil on a n  :Ivtr- 
ace for 25 per cent of the  working expenws of the Stow. ruc.l~rc;ivt. 
of its trading expenses. The Store has ~ x t e n d r d  credit to prirnarv 
stxieties without regard to the limit, f i x 4  bv t t t t .  General h d p  
(which themselves have not heen ~ p p r o r ~ d  hv tirr He~is t rn r  of 
Cooperative Societies) or to the past performance of some of these 
primaries in the  matter of repaying a d v a n c e  g i w n  earlier 2% on 
30th dune 1967. the credit extended to primarim in cxccss of the 
limits amounted t o  Rs 3.18 lakh\ and a cum of R\ 9 h k h s  was 
overdue for recovery. The Store ha\ \wen forced to have rccourte 
to arbitration proceeding* for recorer? of major portion of these 
orerdnes. The turnover of the Stor- tcw,  ha^ declined from 
R*. 2 25 crore5 in 196G-67 to RF. 1.20 crorps in 19G-GR h i ~ t  i f ,  vu- 
penses on establishment continue to he virtunllv the Lame. i.e.. 
Rs. 3 M lakhs. 

3 29. The Committee note that  Govt'rnmcxnt t h e r n w l v ~ s  a r e  
exercised about the  working of the Store and that a statutory 
enquiry into its affairs has heen ordered. The Managing Cammtt- 
tee of the  Store has also k e n  reconstituted and (iovcrnmcnt expect 
that  the  Store will be run bv them in a k l k r  way in future. The 
Committee. however. feel that  concerted measures will have: k, 
hr taken to re-organist. the Storc to make i t  9 function on sound and 



business like line& The following aspects of its working should 
in  particular receive attention: 

(i) The Store is far too heavily dependent on borrowed 
funds and interest on its borrowings has been acting as 
a drag on its finances. It should be examined how best 
dependence on borrowings can be reduced through ex- 
peditious realisation of dues from Primaries and other 
parties, which a t  present are very heavy. To obviate 
dependence on borrowings. it may be examined whether 
the Primaries should not be persuaded to contribute to 
the share capital of the Store in a larger measure. The 
Store should also extend credit facilities very sparingly 
in future. 

(11) The expenditure on the Store's establishment is heavy 
m d  shows no relation to Its turnover. The scope for  
economies in this direction should be examined. The 
Committee understand that an adrninistrativc Committee 
has been set up to go into this question. 

(ii i)  Systematic and continuing efforts will have to be made 
to identify promptly unprofitable lines of business and to 
close them down. The Committee note that the accounts 
of the Store as at present kept do not indicate which of 
the linm of business are profitable and which of them ere 
not. It will have to be examined bow best the accounts 
could be rationalised to make this information available 
to the Management, 

fiv) The data at pages 40 and 41 of this Report would indi- 
cate &at control over the cash and stores transaetfons is 
lax. As any slackness in this regard could lmd to sub- 
stantial leakage, the Managunent should exercise closer 
suparvlgson over these ma-. 

qv) The audit of the accounts of the Ston  bas not beem ton- 
ductad beyoad 1965-66. Tbis h a i d  be expeditlaruly 
gwt done and appropriate actba initiated oa the Audi- 
W s  obemmtiarra 

S3Q. Tbc Commi#ee woaM like to be apprissd of the adlolr 
taken by Ccwbmment pursuant to suggestions. Thy would 
also like to be informed of the corrective action taken on the buds 
of tho findpngs of the statutory raqairp now under way and 
specilk imtancor of irrsqalutties mentioned in that Beport. 



Approprhtion Accounts (Civll) , 1966-67 

41. Grant No. 132.4apltal Outkg on Multipurpose Rive7 Schemes 

Total &ma1 Ex- Excess+ 
Grant penditpre Saving- 

Rs. Rs. Rs. 

A. 5 .-Farakka Rarrage Project : 

4.2. The provision was reduced by Ra. 79.64 lakhs on 31st March, 
1967, reportedly due to (i) lemer expenditure on works owing t o  
inability of the contrackmi to keep up the pace of exception, etc. 
(33s. 56.19 lakhs) and (ii) deferment of the procurement of cons- 
truction materials owing to non-fhliaation of the designs for the 
coMtructiaa of the costs drairmge structures in the Feeder Canal 
(Ra 23.m Irrkhs). 

4.3. The final excess (Rs. 9.66 lakhs) was, however, attributed to 
increased expenditure than estimated owing to accelerated pace of 
the execution of works. 

Page 148.-Appropriation Accounts, 1W16g7.1 

44. The Committee pointed out that there war r saving of 
Rs. 69.99 lakhs under the head 'AS-%Feeder Canal' in relation to 
thc original project prmisions. TJk wvving was explained as maim 
ly dua tb 1O11 e q w d t u ~  on w o r b  owing to inability -of the con- 
tra&m to keep up fllh p.00 of ematton, &. (%. M.19 lakhs) 
and deferment of the procurement of comst~ctJon hatdalr owing 
to non-fin.lirntion of the designs for the construction of aog 
dratnyre .trutkwr )a the W e r  Canal (Rs. 2tUW frldhr) oountep 
hhad by expaadtturs ar, other iknn. 

44 



45. The Committee asked what were the remom for inability 
of the contractors to keep up the pace of execution. The witnes8 
stated that there were three reasons. One was that the output cd 
certain machinery, for procuring of which foreign exchange was re. 
leased to the contractor, was "very low". Secondly, for "various 
reasons" the Ioreign exchange asked for cmld not be released 
immediately to the contractor. Thirdly, full power supply could 
not be given to the contractor though they were given on loan 2 
of 100 Kw. capacity. The Secretary further stated that the contrac- 
tor had been given extension from June, 1968 to June, 1969 to com- 
plete the work. 

4.6. In reply to a question the Committee were informed during 
evidence that the delay in cpple t ing the work would not interfere 
with the commissioning of the works and barrage would be ready 
in June, 1971. 

4.7. Tbe Committee desired to know at what stage of efpecutlon 
of work the contractor needed rn@cbery,  for the purchase of which 
Government had committed itself to provide foreign exchange to 
him. They were informed: "The nature of the work is such that 
there ir no particular stage at which the machinery required to be 
imported is needed for the execution. The machinery could be en- 
gaged in the work at any stage and as quickly as it would be r&- 
ed on its complete formn. 

4.8. The Committee enquired how exactly the commitment to 
provide foreign exchange for ex+wutioa of the contract arose. The 
Ministry have in a note stated that it arcse from a clause in the 
contract which is reproduced below: 

"Clause 31. Foreign Exchange.-The equipments procured 
through the assistance of the Government shall nat be removal 
from the site of the Project, till the completion of the work Even 
after the completion of the work, Government reservws the right of 
taking over the equipments on mutually agreed terms. 

The contractor shall restrict his demand of free fo&p exchange 
under: 

(a) Spare parts for machinery. 
(b) Certain special equipmenb to a ceiling of &. 1O.W l a b  

for both (a) and (b) put together. 

Iqport licences from rupee-payment countrb ahdl however be 
mtrictd ' to h 1.00 crore." 



4.9. The Committee asked for particulars of equipment fix purr- 
chase of which foreign exchange was released. The Ministry have 
given the fallowing information in a note: 

1 =scription of machinery for which Amount of Foreign Remarks. 
No. forei.gn excha-ge released Exchange re1cnsct-i 

d 7 

Prc-dew- Post-drn- 
luation luation 

A. Rupee payment E.-.reign Exc1,anz: 

( a )  3 3 Nos. Towed Scrapcrs LModel 
D374.4 with Crawler Tractor 
~ I O O ~ M  . 29,62,200 

(bj 10 Nos. Motorised Smepers 
D357R.I I7,00,C300 

(C j 6 Nos. Crawler I'ractors Mock! 
TIOOM 4 ~ 5 1 4 o  

id )  4 Nos. Bulldozers model D384 
with diesel electric Crawler 
Tractor maiel DE T-250 844,883 

(e)  Spares fix the above . 6,03,852 

. Poiish Machinery 

(a) 2 Nos. Polimer E u c h  W k l  
Exarvaors Model K W R- I 02 I o,oo,w 

Mschiaerjv 
hrought co 
site 

f h) I No. Polima Crawler Mount- 
ed Room Stacker Model 
ZGOT5oo 8 8  1,750 ,, 

(c) Sparerr for the above 
(d )  I No, Stacker and 2 Nos. Bw- 26,95888 Qrders 

kt Wttd  I - ' . ~ ~ a t ~ i s  not p t  
p l d  
(As mar- 
toLzad) 
frm local - -- ------ 



representa- 
tive 
M p . .  . . . 
([lie con- 
tractor)' 

4.10 Asked for the details and value of imported machinery not 
found useful the Ministry have stated: "Particulars of equipment 
not found useful by the contractor are not available with the Project. 
However, the contractor had raised this issue in general terms and 
had indicated as under: 

(a)  Russian Tractor drawn scrappers which were said to be 
8/10 cub. m. capacity actually proved to be only 6/8 cub. 
m. capacity, and hence the production was down by 25 
per cent; 

(b) Russian motorised scrappers of 9 to 11 cub. m. capacity 
couS hardly produce 25 per cent of the total capacity on 
acmunt of several defects in the machines." 

4.11. The Committee asked for particulars of action taken by 
Government on the contractors' application for release of foreign 
exchange which was actually sanctioned and the reasons for the 
delay, if any. The Ministry have in a note stated: 

"1. Purchase of Russian Machinery involving foreign exchongc 
amounting to Rs. 66'09,372. 

The contractor applied for release of foreign exchange in late 
January, 1%5 for import of Russian machinery under Trade Plan. 
After completing the procedural formalities mvolved in processing 
the Import Licences Applications for import of Capital Equipm~pt 
which normally takes about 2-4 months, foreign exchange was 
l e d  in May, lQ65 and the Import Licence was also issued mmn 
themafter. 



2. Purchase of 2 Nos. Crawler-mounted Bucket Wheel Excavators 
with spwe parts and power generating sets etc., foreign ex- 
change amounting to Rs. 16,00,000/- from Polo&. 

The contractor applied for release of foreign exchange in March, 
1965 for import of 2 Nos. Crawler mounted Bucket Wheel Excava- 
tors with spare parts etc. from Poland under Trade Plan. The sanc- 
tion for release of foreign exchange and Import Licence were issued 
in May, 1965. 

3. Purchase of one No. Crawler Stacker, foteign exchange-umount- 
ing to Rs. 8,81,750/-. 

The contractor applied for release of foreign exchange for im- 
port of one Crawler Stacker from Poland under Trade Plan in late 
F e b ~ a r y ,  1967. The application was lacking in certain information 
on technical points which were furlished by the Arm in June, 1967. 
Sanction for the release of foreign exchange was issued early in 
July. 1967 and Import Licence issued in the same month. 

4. Purchase of one Crawler Stacker and 2 Nos. Bucket-Wheel 
Excavators, foreign exchange amounting to Rs. 26,95,888/-. 

The application from the contractor for release of foreign ex- 
change for import of one Polish Crawler Stacker and two Bucket 
Whael Excavators from Poland received in late August, 1967 did not 
contain information to justify their requirements for the equipment. 
The requisite information was received from them in October, 1967. 
Sanction for the release of foreign exchange was issued in Novem- 
ber, 1967 and the Import Licence issued in early January, 1968. 

5. Import of 5 Nos. Caterpillar 0 - 8  Tr&ots from U S A .  fore5gn 
exchunge application amounting to Rs. 15,75,080/-. 

The -tractor applied for release of foreign exchange for import 
5 Nos. Caterpillar D-8 Tractors from U.S.A. in July, 1966. Thb fn- 
m1wd free foreign exchange. While certain clarifications were 
mtght fmnr tbe contractor, the mabter was taken up sirnultaneo~~ 
ly with the D.G.T.D. fot clearance fm indigenous angle. At the 
suggestion of the D.G.T.D. a reference was made to the Ministry 
of Defence with regard to the availability of Komatsu Tracton 
kltng @ucCd by M/s. B h t  Earth Movers Ltd. Subsequentfp in 
April, 1981 a request was received from the contractor for ammg- 
ing pmchsse of 6 Nos. latat model Kamatuu Trrdora wltb 
d thk bi- Idw. Later the contractor indicated that the lbmrtau 
~ . ~ O ~ T + W C M  pordnced MIS. mwa ~at tn  &vbtr LM. 
of dd model were not acceptable to thexn. MIS. Bhnrt lk th  



Movers Ltd. were then approached with a view to finding out if 
import of 4 Nos. Komatsu D 12018 (latest model produced in Japan) 
was possible, as these were acceptable to MI'S. Tarapore It Co. 
Although M/s. Bharat Earth Movers Ltd. had agreed to the pro- 
posal subject to foreign exchange being made available they ulti- 
mately expressed their inability towards the end of October, 1967, 
to  import these tractors. Consequently the Director General, 
Technical Development clearance for import of 5 Nos. Caterpillar 
D-8 Tractors was obtained in December, 1967. Necessary sanction 
t o  the release of foreign exchange under 'Free Recources' was issued 
on 2nd April, 1968 and Import Licence issued in early April, 1968. 
The case had to be Analised for direct purchase of tractors by the 
contractors at the same price at  which Director General, Supplies 
and Disposals had Analised the purchase order for 20 Nos. Cater- 
pillar D-8 Tractor for the Beas Project with a view to cutting short 
.the procedural formalities of inviting tenders etc." 

4.12. Taking up the question of delay caused by belated supply 
of power, the Committee enquired whether there was proper plan- 
nlng in this regard. The witness stafed that there was a delay on 
-the part of the State Electricity Board in setting up 68 KV lines 
from Berhampur to Farrakka. The Committee enquired why no 
damages were claimed from the State Electricity Bwrd. The wit- 
ness stated: "We shall examine the point ss to whether we can 
penalise them. The Committee called for information from the 
Ministry on the following points: 

(i) What exactly was the commitment cf Government to the 
contractor in the matter of providing power for the exe- 
cution of the work; 

(ii) the his, or anticipation on which this commitment war 
given-whether any A r m  commitment was obtained by 
Government from the Electricity Board in the matter or 
making the power available before they committed them- 
selves to the contractor; and 

(fii). the reaeons for which power did not become ahilable 
ahd whether Government had claimed any daifdages from 
the electricity Board. 

4.13. The Committee have not been furnished with the informa- 
tion despite repeeted remindem. 

4.14. The Committee pointed out that the saving was also due 
to the deferment of procurement of casllrtruction materials owing to 
no~~-Wmtion of the designs tor tbe wutruction oi croa dnip. 



age structure in the Feeder canal. The Committee enquired why 
designs were not finalised in time. The Secretary, Ministry of Irri- 
gation and Power stated: "I have gone into it. The reason was 
somewhat different. Designs had been finalised and tenders had 
Deen invited but funds in  the budget were not adequate. Tqat work 
was therefore postponed. When fresh tenders were invited, the 
designs were revised with a view to improve certain features. As 
a matter of economy, this work was not taken up dming that parti- 
cular year. Later on the design was modified. The first tender 
was invited but later rejected as the funds were not adequate. 
Second time, before inviting tenders, we modified the design." 

4.15. The Committee enquired about the staff employed by the' 
Department for the work of feeder canal, the expenditure incurred 
on them and how they were kept fully employed when the work 
was retarded. They have not been supplied with this informatjon 
despite repeated reminders. 

4.16. The Committee regret that the Ministry of Irrigation and 
Pawer have, despite reminders, failed to furnish informlrtion on 
some of the points arising out of this case. The Committee would 
like to impress on the Ministry the need to ellsure that data called 
for by the Committee is furnished expeditiously. 

4.17. At this stage, the Committee would like to comment only 
on one point arising out of the case. The contract with the flrm 
executing work on the Furaka Barrage provides for machinery pur- 
chased by the firm out of foreign exchange released to them being 
purchased by Government at their option on the completion of the 
work on rnuctmlly agreed terms. In view of the unhappy experj-, 
ence of the contractor with some of the items of imported- machi- 
nery, tbe Committee hope that due vigilance will be exercised by 
Govemraent if they choose to avail themselves of the option. 

NEW DmiI, 
April 17, 1969 
L%&z27,1- (Sak4), 

M. R. MASANI, 
Chairman, 

Public Accounts Commit tee. 



APPENDIX - .*  

Summary of main Co~licsions/recon~trwnd~iort.r 

(Referred to in para of Introduction) 
- 

7 -- - . . - - - - - - - - - 

a NO. Para No. Ministry/Dcpartrncnt Conclu\ion/Kccommendations 
of Report concerned 

I 3 3 
- - 

4 
-- -- - -- - - - - - -.. - 

I 1-10 Depanmcnt of St& The Committee feel that i f  a concession in terms of the loans 
given to Hindustan Steel Limited was considered justified, neces- 
sary relief should have taken the form of a subsidy rather than a 
waiver of interest. Thiq is the procedure prescribed by the rules 
and it has the merit of bringing the matter spciRcnlly to Parlia- 
mcnt's notice. The Committee hope that in future this course will 
be strictly followed when loans arc given to Government under- 
takings o r  corporations on concessionary term?. 

The Comrnittec arc. not convinced by thc reasons given by the 
rlo. Department of Steel for deferring till 1964 t h ~  inclusion of a clause 

regarding the charging of penal interest on over-due instalments of 
interest on the loans. The Ministry of Finance issued general in- 
structions in April. 1962 for the inclusion of such a clause in all loan 
agreements but thc Department did not incorporate this clause till 
1964. In the meanwhile even normal interest payments due were 
allowed to be paid in instalments resulting in a loss of Rs. 1 cmre 
-.--- - - -- -- -- "-- - ------- 

c-.. 



to the public exchequer. The Committee hope that Governmclnt 
will recognise t h t  Government undertakings have to function on 
commercial principles and that any deviation in this regard only 
results in inefficiency being subsidised at public cost. 

1 .5  ~~~i~~~~ of ~ ~ l ~ h  The Committee are not very happy about the position in regard 
Family Planning, to the utilisation of vehicles placed at the disposal of the States for 
Works, Housing and the implementation of the National Malaria Eradication Programme. 
Urban Dcvelorment The information furnish& by Government shows that nearly 50% 
(Dcpanment 
Health) Of of the fleet of 2,650 vehicles is off the roads. The Committee had 

occasion to comment on the unsatisfactory maintenance and upkeep 
of thee vehicles in para. 2.72 of their 42nd Report (Thisd Lvk 
Sabha). It is a matter for regret that, despite the creation of an 
organisation to improve the situation, the position has actually 
deteriorated. 

The Committee note that in the opinion of the Department of 
Health and Urban Development, a number of these vehicles have 
become unserviceable due to age. The Committee would like to 
know whether any detailed examination of the position in this 
respect has been conducted by the Central Health Transport Or- 
ganisation. Before these vehicles are condemned or scrapped, it is 
essential that a detailed survey should be made, so that only 
vehicles which are established to be beyond economic repairs are 
condemned or sold. 





- - - - - -- - -- 

I 9 3 4 
-- -- -- - - - - -  

7 2- 20 Ministry of Health, An examinatmn of the working of the Scheme by an officer 
Family Planning, appointed by the Lt. Govcrnor, Delhi, disclosed that  the Scheme 

andwas not properly planned. land was acquiwd "far in excess of Urban Develoyment 
( D ~ ? ~ ~ ~ ~ ~ ~ ~ ~  of requirements" and proper records of acquisition were not kept. No 
Works,Housingand instrwtions were issued about the manner in which accounts were 
Develorment.) to be kept and "no rcgular financial advice" was available to the 

agencies entrusted with the execution of the works The staff em- 
ployed on the cxecution of works was "double" what it should have 
k n  and "a number of tenements" which were completed could not 
be ~ccup ied  due to thc absence of civic amenities. 

Do. 

The Cornmittcc would like Government, in the hght of thes? 
findings. to have a comprehcnsive investigation made of the work- 
ing of the Schcmc to ascertain how far funds made available for the 
S c h m e  were used for the purposes intended and where and to what 
extent there was laxity in st~pervision over the proper working of 
thc Schcmc Thtre is obvious nccd to rationalise the strength of 
staff and to effect wonomv. Based on the results of such an investiga- 
tion. Government should come to a considerej decision about the 
future set u p  for the Scheme, which would ensure that it is sound- 
ly and p~-opet-ly administered. Government should in this context 
give consideration to some of the useful suggestions made by the 
Officer on Special Duty. 

The Committee note that a sum of Rs. 50 lakhs on account of 
loans given by Cfivernment for the Scheme is overdue a s  on 31st 
Merch, 1968 for r m v e r y  from the Municipal Corporation. The 



Do. 

Committee observe that the repayment of this amount is tied up 
with the claim for Rc. 76.76 lakhs that the corporation have prefer- * rc,i against Government towards reimbursement of deficits inciirred 
on the %heme and that the settlement of this issues will be made 
in the light of the audited accounts to be produced by the Corpora- 
tion. The Committee would like to be apprised of the progress 
made in regard to these matters. 

The Committee cannot resist the impression that the scheme for 
the removal of "jhuggics' ' and " jhornprics" In Delhi tvas very tardily 
planned and executed. About 50.000 families of squatters were to 
be resettled under the scheme but, ti11 Sthptcmber, 1967, o ~ l y  less 
than half of that number (21,799) could be resettled. In scme cases, 
after the squatters had been removed from the sites, fresh squatt- 

V, ing again took place, due to the cleared sites not having heen prom- cr 
ptly taken up for development, nectessitatfng fresh chrance opem- 
tions. Accounts of cxpnditure  incurred on the Scheme have not been 
made available to Audit over a period of seven years and land was 
acquired for the scheme far in excess of requirements, without any 
detailed proflamme for its utilisation. An examination of the 
Scheme by an Offkrr on Special Duty disclosed that thew was no 
p i . ~ ~ c d u r e  for the maintenance of accounts or control of expenditure 
uvcr the S ~ h e m e .  The situation that devt3loped ultimately led to 
the further release p f  funds for the scheme being stopped with 
effect from 1st April, 1967. 

11 2- 32 Do. n o  Committee would like Government to have a comprehen- 
sive examination of the working of the Scheme u~dwtaken so that 

-- --. -- * * ---_ -- - - -- -- --__ -_- _- -- -- * - - -- 



I a 3 -- 4 
- - - --- -- -- - - 

Ministry of Halth, -thd vrria&-inlmiau that fmmmd omdd be identified an& & 
F ~ Y  P l d * W o r b  taken t@ tr)v~id their recurrence through planning and clae w r -  
Hod Urban vls la .  The idlowing pointa in prtleukr need eonsiderstiau: Development (Depart- 
ment of Work, Hodn& 
and Urban Dewlop- 

(1) This Scheme and as well as the Scheme for Slum Clear- 1 
ance and Improvement referred to earlier in this Report 
ere clasely inter-related. These were being executed by 
the same agency till 1st March, 1968, whcn Gowmment 
decided that the scheme for removal of jhuggles and 
jbornpries ~hould be transferred from the Municipal Cor- 
poration, Delhi, to the Delhi Development Authority. It 
requires examination whether it would not be in the 
interest of a comdinated implementation of the schemes 
if both of them were entrusted to one agency. 

(U) The Nunidpal Corporation, Delhi which was till recently 
executing these schemes, never kept m a t e  accounts 
of the hvrds meiwd for implementation of the Schemes 
or d the expendtture incurred on the Schemes. The funds 
g ~ t  merged wlth tbe gmeral revenues of the Corpotsticm. 
The financfd stringency faced by the Corporation, aMeh 
has k e n  YMng frm hand to mouthn, inevitably created 
a Idtuatian in wMch the Schemes were stanred of funds. 
It ir m a r y  for Govmmnt to recop& that 



a similar dkution will arise in future unless step are 
taken to put the Corporation's finances on a sound foot- 
ing. The Committee understand that a Commission is at 
the moment engaged in an examination of tbe subje& 
The Committee hope that this C o m m m ' s  ~~ 
would supply a lading basis for an impn,vement at the 
Corporatim's Anurns. 

(iii) The position in regard to land acquired for this as well 
as the Slum Clearance und Improvement wi1I have to 
be gone into in detail to ascertain whether proper re- 
cords al lands acqrttnd are available and the best use 
to which the lands can be put. 
Lands cleated of squatters under the scheme should be 
promptly taken up for development and suihble pmtec- 3 
tive measures taken to ensure that fresh squatting does 
not take place again. 
Above all, it will be neesary  to ensure that bat)! the 
rchemes are ef3chtJy execsted and m a t s  strictly .Eimited 
to stipulated &Unge. Aooou~ts of expenditure h l d  
also be separately lMiRtdacd and subjected to timely 
audit. 
the Committee note with satisfaction the cirm bdng 2-46 Ministry of Health, white 

Famfly P h k  Work made to popularbe the Family Planlllng programme, they are con- 
Horving and o m  the fact that certain ac2ivitiee forming part of the pro- 
-t Dopan- mamdFdy &,ntndgrammc have not yet gathered the n n m e u y  momenhug. The 

scheme for popularising the use of conventional contraceptives, for 



instance, has not achieved the degree of success expected: the num- 
ber of users, which was expected to be 4 per thousand or over, has 
remained 0.9 per thousand both in 19Fg67 as well as 1967-68. The 
figures of I.U.C.D. insertions under the programme for the years 
196667 and 1967-68 show that this scheme is losing ground due, 
apparently to la& of adequate public response. Besides, the Family 
Planning programme as a whole has not made much headway in 
two, viz., Bihar and Uttar Pradesh, out of the six States, where the 
density of population is even higher than the national average. 

13 2- 47 Ministry ~ m l t h ,  The Committee would like Government to intensify family plan- UI 
1:amlly Planning, ning programme activities, particularly in States which have a high w 

Hazing population density. Further, efforts should be concentrated on win- 
o lo?me " t (19c:wn- Ur'e- ning the acceptance of vulnerable sections of rhe society to whom 

(,f I:nmily the requisite facilities under the programme will have to be effec- 
1'1 anning) tively made available. In this connection, the Committee note that 

i.1 the area covered t,y the Assam branch of Indian Tea Plantations 
Association it has h e n  possible to achieve an impressive reduction 
In tile birth rate through the good offices of the Association. The 
Contrnittee suzge~t  that the assistance of such voluntary organisa- 
ticns of employerc nnd employees should be taken in all parts of 
the col~ntry to carry the message of family planning to the sectims 
of society which n w d  it most. 

Do. It will also be necessary to recognise that efforts at  popularising 



the programme will have greater success if it is made as brood- 
based as possible by devising new, simple and effective techniques 
of family planning and improving the existing ones through conti- 
nuous research. Tllc Committee note that efforts in this regard are 
already under way and hope these will be successful. A systematic 
waluatfon of the results achieved will have also to be attempted, so 
that the success of the programme can be gauged and the causes of 
resistance identified and eliminated bv educative propaganda. 

3-28 -panment (4- Co- The Committee are concerned about the state of affairs in the 
operation Delhi Consumer Cooperative Wholesale Store. Over a period of 

five years since its inception, the Store has accumulated losses 
amounting to Rs. 4.1 lakhs, which have wiped out about a third 
of its share capital of Rs. 13 lakhs. Due to j t s  unsatisfactory 86 
financial position, the Store has been obliged to borrow heavily: 
its indebtedness 3s at the end of June, 1968 amounted to Rs. 38.21 
lakhs. Interest on these borrowings alone accounted on an average 
for 25 per cerlt of the working expenses of the Store, exclusive of 
its trading expenses. The Store has extended credit to primary 
societim without regnrd to the limits fixed by the General Body 
(which themelves have not been approved by the Registrar of Co- 
operattve Societies) or to the past performance of some of these pri- 
marieu in the matter of repaying advances given earlier. As on 
30th June, 19t17, the credit extended to primaries in excess of the 
limits itmounted to R s .  3:18 lakhs and a sum of Rs. 9 lakhs was 
overdue for recovery, The Store has been forced to have recoutse 

-------- - ---*--- - . ----- - 
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to arbitration proceedings for recovery of major portion of these 
o~rerdues. The turnover of the Stores too has declined from RY. 2.28 
crores in 1966-67 to Rs. 1.20 crores in 1967-68, but its expenses on 
establishment continue to be virtually the same, i.e. Rs. 3-04 lakhs. 

I 6. 3.29 Department ot ~ : o - o r ~ r a t i o n  The Committee note that Government themselves are exercised 
about the working of the Store and that a statutory enquiry into 
its af f~ i rs  has been ordered. The Managing Committee of the 
Store has also been reconstituted and Government expect that the 
Store will be run by them in a better way in future. The Com- 
mittee, however. feel that concerned measures will have to be 8 
taken to resrganise the Store to make it function on sound and 
businesslike lines. The following aspects of its working should 
in particular receive attention : 

( i )  The Store is far too heavily dependent on borrowed 
funds and interest on its borrowings has been acting as 
a drag on its finances. It should be examined how best 
dependence on borrowings can be reduced through ex- 
peditious realisation of dues from Primaries and other 
parties, which at present are very heavy. To obviate 
dependence on borrowings, it may be examined whether 
the Primaries should not be persuaded to contribute to 
the share capital of the Store in a larger measure. The 



Store should also extend credit facilities very sparingly 
in future. 

(ii) The expenditure on the Store's establishment is heavy 
and shows no relation to its turnover. The scope for 
economies in this direction should be examined. The 
Committee understand that an administrative Commit- 
tee has been set up to go into this question. 

(iii) Systematic and continuing efforts will have to be made 
to identify ~ r o m p t l y  unprofitable lines of business md to 
close thml down. The Committee note that the accounts 
of the Store as at  present kept do not indicate which of 
the lines of business are profitable and which of them 
are not. It will have to be examined how best the a o  
counts could be rationalised to make this information 
available to the Management. 

( i v )  The data a t  pages 40 and 41 of this Re,wrt would indi- 
cate that control over the cash and stores transactions 
is lax. As any slackness in this regard could lead to 
substantial leakage, the Management should exercise 
closer supervision over these matters. 

(v )  The audit of the accounts of the Store has not been con- 
ductcd since 1S5-66. This should be expeditiously 
got done and appropriate action initiated on the Audi- 
tor's observations. _ I _- _--__- - --- - -- - 



r 7. 3 .30  1)epartnient f Co-operation The Committee would like to be apprised of the action taken 
by Government pursuant to these suggestions. They would also 
like to be informed of the corrective action taken on the basis of the 
tlnding~ of the statlltnry enquiry now under way and specific ins- 
tances of irrcgulorities mentioned in Report. 

I. 4.16 Irrigation ~ n d  Po\\.er The Committee regret that the Ministry of Irrigation and Power 
have, clwpite renlinc'crs, failed to furnish information on some of 
t h e  points arising out of this case. The Committee would like to 
impress on the Ministry the need to ensure that data called for by 8 
the Committee is furilished expeditiously. 

At this stage, the Committee would like to comment only on one 
point arising nut of the case. The contract with the Arm executing 
work on the Farraka Barrage provides for machinery purchased 
by the A r m  out of foreign exchange released to them being pur- 
c h x c d  hy Governmen+ at their option on the completion of the 
7.vorX nn muttially agreed terms. In view of the unhappy ex- 
perience of the contractor with some of the items of imported 
machinery, the Committct hope that due vigilance will be exer- 
cised by Government i f  they choose to avail themselves of the 
option. 
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